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DISCUSSION UNDER RULE 176 RE 
ATTEMPT ON THE LIFE OF THE 

CHIEF JUSTICE OF INDIA ON THE 
20TH MARCH, 1975 

SHRI   BHUPESH   GUPTA   (West   
Bengal): Sir, in less than 3 months, 3 
nationally-noted incidents involving violence 
or suspected violence motives have occurred, 
on January 2, a grenade exploded at Samasti-
pur resulting in the death of Shri L. N. 
Mishra.    The   other   day,   on   the       18th 
March,   in  Allahabad   High  Court,     one, 
Govind  Mishra,  was  apprehended   with  a 
revolver when the Prime Minister, Shrimati 
Indira  Gandhi,   was  to   appear  there  for 
giving evidence in connection with the elec-
tion petition against her by Shri Rajnarain. 
On the 20th of this month, only a few days 
ago, a grenade attack took place and the 
target of the attack was the  Chief Justice of  
India,   Shri   A.   N.   Ray.    Incidentally, wc   
were  together   in   England   as   students and 
I know him for many years.    He is an   
absolutely   harmless   man   at   the   per-
sonal level.   These are not the only incidents 
in  this category.    Many others  have taken  
place   and   are   taking   place  in  the 
country today where guns, bombs and other 
lethal weapons are used.    For example, in 
Calcutta, some sections of the Congress are 
using bombs and firearms against the rival 
sections even within the party, not to speak of 
others.    Some elements in the Congress are   
trying   to   recapture   trade   unions   in 
Asansol   and  other   areas   by   the   use   of 
guns,   bombs   and   weapons.    In   Asansol, 
the  AITUC  union  has  been  subjected  to 
such attacks.   In Kerala, some of our com-
rades  have  been  killed,  if I  may  say  so, 
by our friends of the CPM. In Bihar .   .   . 

SHRI NIREN GHOSH (West Bengal): 
Hundreds of our comrades have been 
murdered by you and your allies, if I may 
say so. 

(Interruptions) 

SHRI BHUPESH GUPTA: In Bihar and 
U.P., these political murders and murderous 
attacks have become the order of the day, 

especially   in   Bihar,   thinks  to   the   move-
ment called  "the  total  revolution". 
4 P.M. 
In Tamil Nadu, we find the ruling party 

indulging in such attacks on trade unionists, on  
their' rivals.   In Andhra Pradesh,  otir comrades 
have been killed and in one case, at least, a 
Member of Parliament belonging to the ruling 
party was clearly involved and I had an occasion 
to make the charge in   this   House.   Many   
incidents  could   be cited  to show  that  the  
political   murders and political assassinations 
and  attacks of this type are spreading in this 
country. No matter who does it, it is to be 
deplored. No matter who    is the victim    of it, 
the victims   and   their  friends   and   their  
relations  are to be  sympathized.   We     want 
ourselves to  be  saved from such  attacks. I am 
mentioning these facts only to point out that 
what has happened in Samastipur or in New 
Delhi are not isolated occurrences.   They must  
be viewed  in the  context of  a  rather  alarming  
situation  in     which the gun is having a sway.   
We  have    to face   the   situation   in   its   
entirety.    There must not be any pick and 
choose or we must not spare anyone, not even 
ourselves, if  we   want  to   keep  our  political   
life  on a democratic footing,  if we  want to 
solve our  political   disputes   and   problems   
by  a democratic  debate,  democratic  means,  
and by leaving it to the masses to judge who is 
right and who is wrong.    To    highlight some 
problems, some incidents and not to take  note 
of  others  would  be  a  mistake in this situation.    
However, the three incidents   have   rightly   
held   the   attention   of the whole nation 
because of the targets of the attack and also 
because of the political context  in  which  the  
attacks  have  taken place  or the  incident has  
taken place  as in   the   case  of  Allahabad     
High   Court. After  all,  the   assassination  of  a     
Union Cabinet   Minister   and   an   attempt   on   
the life of the  Chief Justice of India cannot be   
treated  lightly   as  an   ordinary  crime, with 
only a brief reference and showing a little 
informal concern.    The appearance of one 
Govind Mishra in the Allahabad High Court 
premises in the particular circumstances is no 
small matter either.   Though no 
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iict of violence was actually involved in it, 
people have their suspicions, doubts and 
apprehensions. The culprits behind these 
crimes in Samastipur and New Delhi are yet to 
be brought to book. We do not know how the 
investigation is going on or what is going to be 
done to resolve them. It does not seem that the 
investigating authorities are either very 
efficient or particularly concerned about other 
aspects of the matter. It is easy to declare or 
announce rewards of Rs. 10,000, Rs. 12,000, 
Rs. 50,000. We can do so. But that will not 
deliver the culprits. If the culprits have behind 
them political patronage or vested interests, 
well, they will be given not Rs. 10,000 but Rs. 
10 lakhs for hitting the target of the kind some 
people have in mind. Therefore, what is the 
use of declaring or announcing this reward? It 
is not a cross-word puzzle for which you are 
announcing awards. You should be more 
serious about how to tackle this problem. 
Three months have passed since the Samas-
tipur grenade blast took place. But still we are 
in the dark about the results of the 
investigation. I think, in some matters, without 
compromising the investigation, it is necessary 
for the Government to be a little more 
expansive than it is because the country wants 
to know how the investigation is progressing. 
It does not speak well of our investigating 
authorities anyhow. 

Questions have also been raised about 
security arrangements. Sir, the other day, I had 
an occasion to criticize the security 
arrangement for the Chief Justice of India and 
other Judges. Now, it is quite clear that you 
are not provided with any security guard 
whereas we find that even the tiny Deputy 
Ministers, who are not known beyond their 
Party circles or beyond their families, are 
provided with very powerful security guards. 
No one will take the trouble of looking at 
them, not to speak of shooting at them; yet 
they are provided with security guards. But, 
here the Chief Justice of our country is not 
given a security guard when he is moving 
around in the city or going to the court or 
coming from the court to his residence, 
although he had 
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received a threatening letter in January this 
year. And, now we have been given to 
understand by some top bosses—you can find 
it out—that the letter in question is of a 
political nature. And, in that letter, it seems to 
have been made out that Chief Justice was 
objectionable because he was an agent of 
Prime Minister Indira Gandhi. If that was the 
letter, it should have been taken a little more 
seriously and the Government should have 
discussed this letter when it was in their 
possession and they should have at least come 
to the conclusion that the Chief Justice of 
India should be provided with security guards 
round the clock; that should have been done. 
That was not done. Therefore, I have some-
thing more to say. 

Sir, I do not wish to pre-judge the results of 
the investigation but certain wider aspects of 
the issues highlighted by these incidents need 
to be discussed. They call for a dispassionate 
and objective consideration so that Parliament 
can give a moral and political lead for the 
public opinion to put a stop to the cult of the 
grenade and the gun. I am more concerned 
with it here today than anything else. It is not 
my job to find out clues and other things. In 
this debate it is my task here to deal with such 
aspects of the matter as any public man should 
deal with when faced with such challenges as 
these and such threats as these. 

Sir, we must bear in mind the climate and 
background in which these incidents have 
occurred and this climate and background 
cannot and should not be overlooked. There 
is, of course, discontent, there is frustration, 
there is anger among the people and there is 
the shocking devaluation of certain public 
standards and moral values in our public life. 
Corruption undoubtedly is rampant not only in 
one party but in many other parties; not only 
in one section but in many other sections; but 
corruption in high places whether in the 
opposition or in the Government spells danger 
to our democracy and indeed to our public 
life. 

By themselves, however, these frustrations 
and   discontentment   on   the   part   of   the 
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suffering masses do not necessarily lead to 
assassination or assassination attempts. such 
crimes take place, if I may say so, Mr. Deputy 
Chairman, when certain forces, whether 
political or otherwise, operate on the situation 
and try to exploit the situation for their 
nefarious ends. Therefore, there is 
juxtaposition between an objective situation 
and those who are operating and ft hen acts 
such as these take place, one must go to the 
root of the problem in its entirely. Sir, this is 
exactly what is happening in our country 
today. For this critical situation the 
Government undoubtedly must bear its major 
share of responsibility. Because of its failures 
on the economic front, because of the breach 
of faith with the people in certain respects and 
the violation of the electoral mandate resulting 
in unemployment, rising prices, suffering of 
the masses, well a condition ruis been created 
for the malevolent forces in the society, 
whether of right reaction or otherwise, to 
operate on it and to push their design for 
political ends. 

That is what we are finding today in the 
country. 

There is the call for total revolution, They 
do not believe in half revolution! 

SHRI  O.   P.   TYAGI   (Uttar   Pradesh): 
Non-violent revolution. 

SHRI BHUPESH GUPTA: They believe in 
total revolution which must be led by the 
Rajmata of Gwalior on the one hand and 
Goenka on the other, the father figure of 
Jayaprakash Narayan standing in between. 
There is a call for MLAs to resign and that if 
they do not resign they should face death. Any 
man normally would like to live rather than 
die for an MLA's seat. Such things have been 
done in Gujarat recently to prevent Congress 
M.Ps to go there. Well, there is the call for a 
parallel government in Bihar and we know 
how, the other day it was pointed out, in order 
to collect money for the parallel government 
to run—because it has no treasury apart from 
the one created by banditry— when the  
money  was  refused  men  were 

shot at. The brother of a man who was shot, of 
the Sangharsh Samiti, wrote a letter to 
Jayaprakash Narayan protesting against this 
kind of subscription and so on for running the 
parallel government or for financing the total 
revolution. 

 
SHRI BHUPESH GUPTA: Everything. 

There is a call for revolution; there is a call to 
the Armed Forces to mutiny and to revolt. 
And that is justified because the call has come 
from a great man in the country and this is not 
even condemned ! Imagine what would have 
happened to us if we had given such kind of a 
call' and how we would have gone in the 
bourgeois monopoly jute press and elsewhere! 

Then, Sir there are inflammatory speeches 
inciting violence and presently I shall refer to 
such speeches and writings also. There is a 
selective hate campaign and certain individual 
targets are selectively made. it is not as if the 
ruling party as such is the target. Even within 
the ruling party targets are fixed as to who 
should be attacked and in what manner. 

SHRI O. P. TYAGI: That is your policy, 
Mr. Gupta. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh)    :   Guilty   conscience! 

SHRI BHUPESH GUPTA : Dont disturb. I 
will just read out how there is incitement to 
violence and even murder. I think in this art 
the Motherland can claim the Durga Ratan 
Award. 

SHRI SUBRAMANIAN SWAMY: May 
I ask why the Motherland is being quoted? 

SHRI BHUPESH GUPTA: I hope, Sir, I 
will not be disturbed. Here I have got the 
editorial of the Motherland of 2nd March. I 
am reading it. Listen patiently. I have read 
your paper very carefully. 

SHRI SUBRAMANIAN SWAMY: Which 
paper? What do you mean by "your paper"? 
Motherland is not our paper. Motherland is an 
independent, constructive paper. 
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SHRI BHUPESH GUPTA: It is an RSS 
paper. Sir, ask them not to disturb me. I have 
not disturbed them. 

MR. DEPUTY CHAIRMAN: I do not 
know why he is getting excited. 

SHRI  SUBRAMANIAN SWAMY:     He 
said "your paper". 

SHRI BHUPESH GUPTA: All right. He 
cannot run any paper; it can be run by others 
only. How can he run a paper? Sir, I know. 
The editorial of Motherland of 2nd March 
wrote:— 

"Nor need the Red Queen be shocked by 
anybody's refusal to obey illegal orders. All 
Government is a compact between the 
people and the Government, and a 
Government which fails the people can 
always be disowned by them. Regicide—
the death of a tyrannical king— has, 
therefore, been recognised right by people 
throughout history." 

What is the suggestion in this? 

SOME HON. MEMBERS: Murder! 
Shame,  shame. 

SHRI BHUPESH GUPTA: This is in-
citement to murder of Indira Gandhi and 
nothing but  that. 

SOME HON. MEMBERS: Shame, shame. 

SHRI BHUPESH GUPTA: Yet our law 
is very soft to them. Surely Motherland was 
not giving lessons in history to the students in 
the Delhi University. 

They are writing and blaming in a political 
journal whose precedents are by now well 
known to the country. Sir, I have quoted only 
one instance. Then again, last but not the least, 
apart from such writings, the CIA is in the 
country and is active. Surely, Sir, if the CIA is 
here in this country it is not for holiday nor is 
it for seek- 

ing blessings from the Sai Baba just as our 
friends from both the sides do. 

SHRI O. P. TYAGI: What about KGB? 
What is it doing here? 

SHRI BHUPESH GUPTA: The Prime 
Minister has publicly stated... (Interruptions). 
Why are you disturbing all the time. 
(Interruptions). Why are you joining them. If I 
am not allowed I will ask my people to do the 
same thing. 

The Prime Minister has publicly stated that 
foreign hands are behind the violence the 
North-East India. When a Prime Minister of a 
country makes such a statement there must be 
some basis for saying so. It is the Prime 
Minister of a country, neither Rajnarain nor 
Bhupesh Gupta, wha has said this. One must 
remember, political murder constitutes a major 
item in the CIA programme of subversion and 
desta-bilisation. Everyday we read in the 
newspapers how the CIA have been planning 
to murder political leaders who are not liked 
by the Americans or who are not suited to the 
designs of the neo-coloniarism. (Interruptions). 
May I proceed? Why are they shouting? I 
never disturb any one to them. 

SHRI O. P. TYAGI: Mr. Bhupesh Gupta 
why are you out of .   .   . 

(Interruptions) 

SHRI BHUPESH GUPTA : I know what 
you want. Wait, I am not going to yield, I am 
not going to sit without finishing my speech. 
These factors should engage our attention and 
we must come to grips with these factors 
which I have just narrated. I am surprised at 
the manner in which the Samastipur or the 
Allahabad incidents are sought to be 
interpreted by the Jana Sangh and the rightist 
parties and even by some of the friends on the 
left. Take the case of Samastipur outrage. 
Hardly the news had spread when the Jana 
Sangh and the rightists came out with a 
suggestion that Mr. Mishra had been killed by 
the 'establishment', thereby meaning Shrimati 
Indira Gandhi. Here I would read  for  your   
benefit  what   Mr.   Advani 
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(Shri Bhupesh Gupta] said. Mr. Advani 
immediately said, as soon as he got the news, 
that Mr. Mishra must have been murdered by 
those people who according to him are 
fanatically hostile to JP-led movement in 
order to malign it. 

SHRI SUBRAMANIAN SWAMY: Where 
from are you quoting? 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Mr. Swamy, 

will you please take your seat? You were not 
in the House, you have just walked in. 

(Interruptions). 
SHRI BHUPESH GUPTA:  No speaker will 
be  allowed to speak if you do like this.    I 
will ask the House  .   .   . (Interruptions). 

MR. DEPUTY CHAIRMAN: I will have to 
make a remark against Mr. Swamy. Every 
time you come and disturb the proceedings of 
the House and in a very immature way. 

SHRI SUBRAMANIAN SWAMY: What 
do you mean by that? When he says that he is 
quoting Mr. Advani I am asking from where 
he is quoting. 

MR.   DEPUTY      CHAIRMAN:      You 
should behave in a responsible way. 

(Interruptions) 

Please, take your seat. 
SHRI BHUPESH GUPTA : You can ad-

journ the House, I am prepared. 
MR. DEPUTY CHAIRMAN: The House 

will not adjourn. You proceed and I will ex-
pect the hon. Members to behave.. 

 

SHRI SUBRAMANIAN SWAMY: How 
do you know? 

MR. DEPUTY CHAIRMAN: I have been 
seeing. I know what you have been doing. 

SHRI SUBRAMANIAN SWAMY: I only 
wanted to know the source. 

 
SHRI  BHUPESH  GUPTA:  Out of my 

memory. 
SHRI SUBRAMANIAN SWAMY: How 

can he say that? 
SHRI BHUPESH GUPTA: T can quote 

from anywhere I like. 

 
SHRI BHUPESH GUPTA: Sir, I say I have 

quoted it—I repeat it. Let him deny it. Then I 
shall say what I hate to say. 

MR.   DEPUTY      CHAIRMAN:      Mr. 
Bhupesh   Gupta,   you   are   quoting  where-
from ?   You please state it. 

SHRI BHUPESH GUPTA: I am quoting 
from memory. 

 
SHRI O. P. TYAGI: He is WTOng. 
SHRI  T.  N.  SINGH   (Uttar Pradesh): He 

has not quoted the source. 
SHRI BANARSI DAS (Uttar Pradesh): He 

has not quoted    the source. 
SHRI BHUPESH GUPTA: I quoted out of 

memory. 
Now,  Sir,  on  March  21,   the   Motherland 

read: 
"Political observers in the capital are 

shocked and amazed over the throwing of 
two grenades in Chief Justice Ray's car.    
They are shocked     that anybody 
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should have thrown grenade and that too 
at the Chief Justice. But they are also 
amazed by the circumstances of the 
inciednt .   .   . 

Then it went on to say many other things. 
The paper is there. You can see it It is of 
March 21. Not only that. In that paper of 
March 21 it was said: "Many in the capital 
see in these mysterious happenings the 
preparation of a ground to suspend the 
Constitution and establish naked dictatorship 
in the country. They see in these incidents 
Indira"s counterpart of Hitler's Reischastag 
fire." I hope they  will not ask me to produce 
it. 

Then, Sir, again they published othei 
things. When Mr. L. N. Mishra was killed, in 
a matter of days they wrote in their paper in 
January. Sir, here is the paper and I can read 
from that . On January 4, the Motherland 
said this on "Who killed  Mishra?"   : 

"Still others are of the opinion that it is 
a case of 'government by assassination'.    
Shri  Mishra   had   become     an 
embarrassment to    the government  .   . 

»» 

They went on to say  : 
" . . .It is, therefore, possible, it is 

pointed out .   .   . 
SHRI   O.   P.  TYAGI   :   Sir.   point     
of 

 
MR.      DEPUTY   CHAIRMAN   :   Mr. 

Tyagi, you know and T know, everybody 
will talk about other things also. 

SHRI  BHUPESH  GUPTA   : 
"It is, therefore, possible, it is point-out, 

that it was decided to liquidate Mishra. 
His exist at this stage would leave the 
question of guilt unsettled. He has been 
silenced for ever. And his death could 
even be exploited to foist the blame on the 
opposition parties." 

This is the Motherland, X can give more 
quotations  of  this  type     from  the   Jana 

Sangh paper. In this connection, in the case of 
the Chief Justice Ray, on the same day when 
he was attacked, on 20th of this month, in the 
morning the Motherland carried some news-
item in which it appeared: 

"For years the police used to stop traffic 
at Tilak Marg, New Delhi, every time the 
Chief justice of India goes to enter or leave 
the Supreme Court. When Shri Subba Rao 
became the Chief Justice he discontinued 
the practice. He told Itoc Court Registrar: 
There are no Maharajas among us, we are 
all equal. It is learnt that the feudal practice 
has now been revived." 

Why suddenly they felt about the Tilak Marg 
area? I do not know. You better find out. The 
next day, after the assassination, the paper 
carried the assassination news, the Motherland 
of 21st, and the same paper, without waiting 
for anything, in the morning carried this: 
Many in the capital see in the mysterious hap-
penings the preparation of a ground to 
suspend the Constitution and establish naked 
dictatorship of the Prime Minister. This was 
the same paper. This is how the Motherland 
went on writing. Then, again, it wrote: 

"It would seem that the grenades were 
thrown to create a climate of violence and 
scare away the law-abiding citizens from 
any resistance to the Government." 

After this, is it to be believed that the 
Motherland is not interested in presenting the 
case—I may put it mildly—in a particular 
way. that it is not interested in shielding the 
criminal by putting the blame on the 
Government itself and suggesting that the 
Government is responsible for the killing? 
Even my friend, Mr. lyotirmoy Bosu, 
speaking in the other House yesterday, said, 
referring to the incident near the Supreme 
Court. This is part of the concerted game that 
the ruling class are playing today and, 
according to him, the operation against the 
Chief Justice of India was—T am quoting his 
words from    the proceedings 
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of Lok Sabha—"planted operation''. Now, 
yon  will see   .   .   . 

SHRI  NIREN  GHOSH   :   It  might  be 
so ami I will give you facts. 

SHRI   BHUPESH  GUPTA   :   I     may 
mention this. 1 th ink  these are highly irres-
ponsible and cxlremely dangerous remarks. 
This kind of statement by a responsible 
political leaders shows, of course, the des-
peration of our friends of total revolution and 
their camp-followers. This kind of statement 
really shields the real culprits and diverts 
public a t t en t ion  from those responsible for 
the crime. Now, it is not as if these are 
utterances of childish persons. These are 
calculated and deliberate utterances by very 
calculating politicians, if I may say so, to 
shield the criminal and the crime. The 
happiest people will be the perpetrators of 
these crimes at Samastipur and New Delhi. 
Such an approach is politically dangerous, 
more dangerous' than even grenades that may 
or may not explode. 

Coming to Mr. Justice A. N. Ray all I can 
say is on the face of it Mr. Ray is not that type 
of Judge. We do not know what is the motive. I 
would not like to take upon myself the 
responsibility for identifying the motive at this 
stage. It should be found out by the Govern-
ment by an enquiry, but it is unlikely that he 
became the target of attack on account of some 
private grudge aaginst him. I do not know 
recently he has given any such judgment which 
would cause or which is of such a nature that 
some desperate man would come to take 
revenge upon him, but how can I forget that he 
became a controversial figure when three 
Supreme Court Judges were superseded? He 
was made the Chief Justice and at that time he 
became the butt of attack in some sections of 
the press as well as in the two Houses of 
Parliament. In the Lok Sabha debate in 1973, 
one Member—I do not wish to name him i 
now—even called him a stooge of Indira 
Gandhi. In this House this is what Mr.  C.  D.  
Pande  said  on  the  3rd  May. 

1973, when the supersession issue was de-
bated. He said  : 

"Mr. A. N. Ray, you have opened a new 
vista for careerist lawyers—not the 
Communist lawyers? There will be a large 
number of lawyers who will be seeking the 
recommendation of Mr. Bhupesh Gupta for 
appointment in the High Court and in the 
Supreme Court." I do not know   .   .   . 

SHRI  O.  P.  TYAGI   :   What  is  wrong 
In it? 

SHRI BHUPESH GUPTA : This is a 
perverse way of maligning a Judge. We know 
it very well. He says, what is wrong? Either he 
is intelligent or he is not. If he is intelligent, it 
is a devils intelligence. If he is not, he should 
cultivate intelligence. Sir, this is how Mr. Ray 
was subjected to severe and very blistering 
attacks by certain elements of the rightist 
forces in the country. In the High Courts and 
in the Supreme Court, 1 believe even 
demonstrations were staged against him. He 
was boycotted and 1 believe the same judges 
perhaps are addressing him now as 'My Lord', 
'My Lord', 'My Lord', because to these gentle-
men who staged the demonstration at the call 
of the total revolution, nothing is more 
precious than the glittering gold— or the black 
money—not even the total revolution of Mr. 
Jayaprakash Narayan. This has happened. 
How can I forget this thing? When political 
controversies and conflicts are going on in 
public life between the forces of right reaction 
and the forces of progress, when the 
controversy has been taken even to the High 
Court of Allahabad, for example, is it to be 
ruled out that the crime at the Tilak Marg is a 
projection of what is going on elss-where, 
including the court of law, in the country ? I 
do not know. It is for the people to find out. 
But that also should be an object of the 
inquiry. 

Some insinuations have been made against 
Judges. Supreme Court ludges in particular. 
About that I have said.' Here I am saying only 
one thing towards the end.       We should get     
the letter which 
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Mr. Ray received; we should see it. And 1 am 
told that the letter is of a political nature. We 
should like to know. That is why I say that we 
should study it objectively. 
Finally,  before  I  sit down,     I   should 
like    to make some suggestions.    1  have 
not blamed anybody as such.   1 would like 
the  matter to be  investigated  and  pursu 
ed administratively  and politically  and  in 
every  way,  in public life     and  in other 
spheres of  life.    Now,  Sir,  let  their  in 
vestigations   continue   and   the   culprit   be 
brought to book as also the political force 
and     the motivation behind'     the  attack. 
The crime must be nailed down,  it must 
be  identified   and  pin-pointed.    That     is 
very     essential.    The  Opposition     parties 
certainly must show restraint and  conform 
to   democratic   standards   in   such   matters. 
It would     be     a     sad     day     for     the 
country     if     we      were     to     take   ad 
vantage      of      the attack       on       the 
Supreme  Court  Chief Justice     or similar 
actions in order to have a politically van 
tage point against our rivals, not to speak 
of organising     such  attacks.    We     must 
not take advantage of such incidents.    On 
the contrary, we must, in a very sensible 
and sober manner and dispassionately and 
objectively  try  to     pin  down  the  culprit 
and see that such    things do not    defile 
and disgrace our public life and ruin our 
future.    The     cult  of     gun and grenade 
cannot be stopped without ideoligically and 
politically disarming the forces     of right 
reaction and isolating them from the poli 
tical life.    Right reaction  always  releases 
forces of violence, indeed it heavily relies 
on  them.     Once  they  are  released  some 
times it is not possible even for the right 
reaction to control the forces unleashed by 
them,  forces of fascism,  forces  of     vio 
lence,  forces  of     counter revolution     and 
terror  and murder. 

Sir. here all of us have a role to play. Rut 
the ruling party must take urgent, radical 
measures to improve the conditions of the 
masses so that discontent, frustration and 
anger are stopped. They must take a positive 
attitude towards democratic movement and 
struggle instead of using the  MTSA  and the 
DIR    against     them. 

Democratic forces must be se't in motion to 
meet the forces of counter-revolution, 
fascism, terror and murder in the arena of 
struggle. Ultimately in the final analysis we 
will have to come to grips with them in our 
political and social life. We will have to 
hound them out by our unity, by our struggle   
.   .   . 

MR. DEPUTY CHAIRMAN : You will have 
to  wind  up. 
SHRI    BHUPESH GUPTA  :  Unfortunately, 
that approach is missing.      I am finishing. 
Communal   and     other     irresponsible 
propaganda  should     be  curbed, propaganda, 
especially  aimed     at  inciting political 
murders, violence and communal-ism.    I  do 
not know,  Sir,  what the Press Council   of 
India   is   doing   today.     It   is supposed to 
take care of the press.    You know      very 
well   that  Motherland     has published  a 
report in  the  newspaper  that the people who 
had made confession    in the Samastipur bomb 
case  were all members of the Communist cell. 
They     did not even care to find out that the 
C.P.I. does not have cells today.    This has 
been denied by the  Home Minister  and  others. 
Not even a word of regret and    apology has 
been   published   in      the   Motherland. They 
spread  such  blatant  lie.    First  Shri L.  N. 
Mishra  was  killed  by  the  supporters of the J. 
P.  movement,  then     killed by Mrs. Indira 
Gandhi and then by Communists.   And up till 
now not a word of regret has been published in 
the paper. 

MR. DEPUTY CHAIRMAN : Finish now. 
SHRI BHUPESH GUPTA : Here this kind of 

thing is going on and nobody is going to look at 
this thing. The situation should be tackled at 
government level. Strong arm methods should 
be used by the State. We have the experience of 
West Bengal. I am not saying that Congressmen 
are doing it. I am not blaming the Congress 
Government. But how can you deny facts? 
Your President goes to Calcutta and elements 
within the Congress Party in West Bengal 
nabbing each other, their partymen attacking 
their partymen, throwing bombs at their party-
men  every day.    What  happened   in  the 
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[Shri Bhupesh Gupta] Rabindra  Bharati   is  
a   matter   of  shame. Some people claiming 
to be Congressmen used bombs against 
Congressmen. 

SHRI O. P. TYAGI : How is it? You are 
also blaming the Congressmen. 

SHRI BHUPESH GUPTA : He will not 
understand. Mr. Tyagi has taken the role of 
intenuptor the  great. 

Since you ask me to sit down I will sit 
down. Towards the end, all of ns are deeply 
concerned by this spate of terror and violence 
which is taking place in the country by the 
show of arms, by the use of guns and the 
blasting of bombs, by intimidation an dterror 
and other methods to force a particular 
ideology or policy or particular viewpoint in 
political life. These are to be stopped. If we 
believe that public life is to be rid of teiTor. 
intimidation anc! corruption, surely, Sir, we 
cannot afford to let any one ot us go in for this 
kind of matters, matters which are not only 
counter-productive but are subversive of our 
independence. 

We know very well how this C.I.A and 
other forces are active. They will like to spend 
millions and millions ot rupees. They are 
utilising disgruntled and other forces for 
political subversion and destabilisation in our 
country. Therefore I think in this debate we 
should make it a common point that whatever 
may be our differences in political life—
differences are there and they are certainly 
serious—-let them be settled in a democratic 
manner, through discussion and in the arena of 
democratic and peaceful mass struggle. We 
leave it to the people to judge who is right and 
who is wrong. We should never allow these 
forces to have upper hand. 

I would like to end by saying that 
Government should think seriously as to how 
so many guns are being circulated illegally in 
the hands of these people. In West Bengal I 
am told that 600 unlicensed arms have been 
recovered in a matter of few years. Last year 
314, according to the statement of the 
Minister, were recovered. How is it that hand 
grenades find their way  .   .   . 

MR. DEPUTY CHAIRMAN : You will 
have to conclude. 

SHRI BHUPESH GUPTA : . . .into the 
hands of the criminals from ordnance 
factories? Surely, our ordnance factories must 
be better taken care of, must be protected1, so 
that smuggling does not take place. If, Sir, 
today it is hand grenade, tomorrow it will be a 
rifle and the day after it will be a machine gun. 
And then it shall be tanks, smuggled tanks, 
appearing in the streets to settle the dispute in 
in political life. We do not want to go in for 
such things. (Time bell rings\ Therefore, I 
strongly condemn such incidents. I demand 
united action against these forces. Above all, I 
think, the rightist forces must bear the political 
responsibility and moral responsibility for 
unleashing forces of murder and terror in the 
country and they have made it known who 
their targets are. 

SHRI R. K. MISHRA (Rajaslhan) : Mr. 
Deputy Chairman, Sir, before I speak on the 
subject, I would like to inform the hon. 
Member, Shri Bhupesh Gupta, since I was in 
Calcutta a couple of days ago, that it has now 
been established that the fight in the Rabindra 
Bharati University was not between two 
factions of students but that it was because of 
some anti-social elements who had got in 
there. (Interruption) And most of the boys 
who were injured belong to the Youth 
Congress and Chhatra Parishad. They were 
attacked. And leaders of both factions have 
denounced it. Therefore, the earlier 
impression that it was a factional fight is not 
correct. 

Mr. Deputy Chairman, Sir,  .   .   . 
SHRI     SUBRAMANIAN     SWAMY 

This is All India Radio. 
SHRI R. K. MISHRA : This is not Voice of 

America, Mr. Swamy, which you are. 

SHRI SUBRAMANIAN SWAMY : Radio 
Peace and Progress. 

SHRI RANBIR SINGH (Haryana) : They 
are proud of All India Radio. 
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SHRI  R.  K.  MISHRA   :   No,     I  can | 
deal with Mr. Swamy. 

Mr. Deputy Chairman, Sir, I share the 
indignation ol the House at the incident 
•which took place on the 20th of thi:s 
month and 1 condemn in the strongest 
terms the dastardly attack on the Chief 
Justice of India. But, Sir, I would like the 
House to consider this incident in its total 
perspective. We will be making a grievous 
mistake if we do not look at this incident in 
its totality. 

A couple of days before  this incident, 
there was an attempt by an armed person to 
sneak  into the Allahabad  High Court where 
the head of the Government, head of the 
executive, was to tender evidence. And it 
was followed by an attack on the head of the 
judiciary in our country.  We have seen, 
prior to these,  in  Gujarat and in  Bihar and  
in other parts of the country attempts to 
browbeat, to intimidate, to coerce  and  to  
assault the  elected     representatives of the 
people.    We have     also seen,  Mr.  Deputy  
Chairman,  a  calculated attempt to 
undermine the prestige of Parliament.     We     
have  seen  calculated     attempts to 
denigrate Parliament  and  Members of 
Parliament and to  make its  functioning 
difficult so that this elected House and   the  
other  elected  legislatures   in  the country   
may   not   discharge   their     duties. Thus,  
we  see  that  in   this  country  there are 
forces which are deliberately trying to attack   
and   undermine   the  judiciary,   the 
executive  and  the legislature both  at the 
State and Central level. Taken in its totality, 
if this     is not Fascism,    what    else    is 
Fascism ? 

Mr. Deputy Chairman, Sir, as a newsman 
who has been a journalist all his life, I hate 
to criticise or to refer to what newspapers 
write. But I cannot forget that even in the 
assassination of Mahatma Gandhi certain 
newspapers had played a role which has 
been recorded by the commission of inquiry 
into the murder of Mahatma Gandhi, Those 
newspapers like Agrani and Hindu Rashtia 
had deliberately tried to create a climate of 
hatred against the Father    of the Nation.    
And 

during the last few days, I have been trying to 
compare what Hindu Raslitra and Agrani 
wrote during that period with what one of the 
New Delhi dailies, referred to by Shri 
Bhupesh Gupta, has been writing repeatedly. 
Mr. Deputy Chairman, Sir, I would only like 
to point out to you two striking similarities. 
An attempt is being made to create a climate 
of hatred in the country and an attempt is 
being made to browbeat the executive into 
lossening the security arrangements for the 
national leaders and for important public men 
and to demoralise them in the same manner as 
was done only a little prior to the day when 
the Father of the Nation was assassinated. 

Sir, the "Dainik Hindu Rashtra", a paper 
which was owned and run by the same force, 
in spite of the angry and unconvincing 
protestations of my friend, Shri Subramanian 
Swamy, which are associated with the 
"Motherland", wrote on the 24th January  
1948 like this: 

"We request that the Government of 
India  should provide more armed soldiers 
for Ciandhiji's protection as long as  he  
makes  anti-national  and   terrible 
statements."' 

Now, Mr. Deputy Chairman, Sir, \ou can 
compare this attempt to ridicule the security 
arrangements for Mahatma Gandhi with what 
"The Motherland" has written and which has 
been quoted only in parts by the previous 
speakers. Now, Sir, under the headline 
"Bandobastocracyv, this paper has said that 
whenever a VIP visits a town, it becomes a 
nuisance for the people there, the traffic there 
is held up and the entire roads are cleared and 
barred, except where the real security is 
involved, and the whole thing is irritating ",nd 
indeed, illegal. Then, Sir. the paper has gone 
on to refer to the security arrangements for the 
Chief Justice of the Supreme Court and has 
said that this kind of a bandohasi is meant to 
impress and overawe the people and this is 
something that is entirely alient to rhe spirit of 
democracy. Those who want to denigrate 
democracy in our country are talking of 
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[Shri R. K.  Mishra] 
what  is consistent with democracy     and 
what is not consistent with democracy. 
Mr.  Deputy  Chairman,   Sir,     I   would like 
to point out to you that on January 18, 1948, 
one of the persons closely connected with the 
then Hindu Maha Sabha, a person called  
Kesho  Ram,  whose  evidence   has  been  
recorded   by     the   Kapur Commission,   
said   something.     He      said on the 18th 
January  1948, at a meeting, that Mahatma 
Gandhi was a dictator and that he might meet 
the fate of Hitler soon And;   Sir,   you  
compare   this  with    what "The Motherland"  
has  written  about this particular incident.    It 
says that they see in these     incidents 
Indiraji's     counterpart of Hitler's Reichstag 
fire  which he  used for imposing dictatorship, 
etc.    This terrible remark, Sir, I have quoted 
is only to place  before     the  House   the  
view   that what  is  happening     in  this  
country     is neither new nor something which  
should be treated casually or in a frivolous 
manner.    I am aware  that  there  are  people, 
that there are parties, that there arc  elements,  
in this country who  arc  trying to create a 
climate  in  which  all  these  incidents,   all  
these   atempts   at  violence  and intimidation   
should   be   treated   lightly   so that  the  
gravity  of  the   threat     that  our democratic   
system   faces   today      is   lost sight  of  and     
is  pushed   into     the  background and the 
people may be lulled into complacency.    T 
only hope that the Government  and     the  
Home   Ministry,     Mr. Deputy Chairman. 
Sir.  will  not be  lulled into complacency 
because T remember that between  the  day     
on  which  Madan  Lai threw  a  bomb  on     at  
Gandhiji's   prayer meeting and the day on  
which     he was assassinated,  unfortunately,   
the  record   of the    Delhi police was    not    
at    all satisfactory and, in fact, if adequate 
steps had been taken  at that time, the tragedy 
that overtook      the   nation   could      have   
been averted.    J hope     that  the     
honourable Minister, Shri Om Mehta when    
he      replies to this  discussion,  will     assure 
this House  that the  state  of the  Delhi  police 
is better than what it was in 1948 and he will   
also  take  the  House  into  confidence 

about the steps that his Ministry and the 
Government are taking in order to see that 
crimes of this nature, crimes of a political 
nature and other crimes are not allowed to be 
perpetrated with impunity. This I am saying, 
Mr. Deputy Chairman, Sir, because there will 
be no point in being wiser after the event, 
because these forces are deliberately trying to 
preach hatred, to create a climate of violence, 
to select targets and, as was usual with fascists 
in Italy and fascists in Germany, they are 
trying to rouse passions and direct those 
passions against selected targets, against 
national leaders who, they think, arc 
inconvenient obstacles in the pursuit of their 
own political designs which, by no means, are 
in the interests of the people. 

Mr. Deputy Chairman, Sir, there is another 
aspect. I can understand the Opposition 
political parties criticizing the Government. I 
can also understand some irresponsible 
elements, and to quote what Shri Advani said 
the other day, "The lunatic fringe in our 
political parties are trying to take political 
advantage of such incidents". But I have no 
words to condemn the attempt even to involve 
the Chief Justice himself who has been the 
target of attack and the attempt to involve him 
and the members of his family as if they were 
also part of this whole thing that has 
happened.    Sir,   .   .   . 

SHRI JAGDISH PRASAD MATHUR 
(Rajasthan) : You are misinterpreting .   .   
.(Interruptions). 

SHRI R. K. MISHRA : I am prepared to 
accept Shri Jagdish Prasad Mathur's verdict, 
whom I know for the last decade or two 
decades. I am going to read it out to him and 
if, in all consciousness he can tell me that it 
does not mean what I am interpreting, I am 
prepared to change the interpretation, and  .   .   
. 

SHRI JAGDISH PRASAD MATHUR : I 
have also read it. 

SHRI R. K. MISHRA : Please listen. Mr. 
Deputy Chairman, Sir, in the "Motherland" of 
March 21    .    .    .  (Inter- 
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On     March     21,     apart     from     re- , 
porting the incident, this paper says: 

"Observers are asking a number of 
questions   ..." 

And  what are the questions? 
"There were four persons in the car—

Shri Ray, his son, an attendant and the 
driver. While Shri Ray is too eld to run 
after a miscreant, how is it that the other 
three failed to chase and catch the man, 
who had no other visible weapon on his 
person?  ..." 
SHRI     SUBRAMANIAN     SWAMY   : 

What is the answer? 

SHRI R. K. MISHRA : You will give the 
answer. I am asking you what it means? I hope 
that in spite of the fact that you are in Jana 
Sangh, you have enough education and 
enough sense of responsibility to realise what 
such an irresponsible writing means. I can 
even understand your criticising or blaming 
the Government. I can understand your saying 
that Mr. Om Mehta had planned everything. 
But 1 cannot understand in a serious situation 
like this when the Chief Justice has been 
attacked, how you are seeing this thing . . . 
(Interruptions). I do not know the English 
dialect. Some Harvard touch appears to be in 
it. . . Interruptions). 
It says: 

"Why could not the Chief Tustice and his 
son get down, and the driver and the 
attendant chase the man by car? .  .  .  ". 

Because Mr. Subramanian Swamy was not 
there to advise him. . . 

(Interruptions) 

"They had no reason to be afraid of the 
grenades exploding   .   .   ." 

Because he had been told early in the 
morning by the editor of the "Mother 
land" that these grenades will not ex 
plode  .   .   . 

(Interruptions) 

"They had no reason to be afraid of the 
grenades exploding. Having failed to 
explode in the first five seconds, they could 
not have exploded later. But assuming they 
were afraid of the grenades exploding, why 
could they not push out the grenades and 
chase the miscreant?   ..." 

"And if they had lost all their wits, why 
could they not ask one of the many other 
cars also stopping at the traffic light to give 
the chase ? Observers arc intrigued by the 
whole chain of queer lapses." 

Lapses on the part of whom ? Lapses on the 
part of the Chief Justice or lapses on the part of 
other members ? This is how it is going on. I 
would like to ask a question and 1 do not know 
which Ministry in the Government can give a 
proper reply. Is there any way of protecting 
eminent people ? I had raised this question 
earlier when Motherland had written about the 
wife, sister and daughter of late Shri L. N. 
Mishra. Can't you do anything to give 
protection to such people who are harassed by 
this type of propaganda, calumny and slander ? 
If you do not have legal powers, why don't you 
come forward before the Parliament and ask for 
powers so that the innocent citizens may be 
spared? This is not something which is new. 
There are conventions and laws in other coun-
tries. As I mentioned earlier, even in Great 
Britain, where the Press Council has a lot of 
power, when there has been bereavement in a 
family and somebody tries to harass the 
relatives, even if he is a newspaper man, then 
appropriate action is taken. If you cannot give 
this protection, i then I am afraid that this 
attempt to create this climate of violence, 
haired, slander and intimidation  in  bound  to  
continue. 

Mr. Deputy Chairman, I think that no 
condemnation is strong enough for such 
reprehensible' things and campaigns which 
are going on in the name of journalism. (Time 
bell rings) Sir, I would not like to inject 
politics into it. But what do you say when the 
leader of an opposition party 
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describes the situation, even after these 3 
incidents,   as   if   everything   is      perfectly 
normal in the country ? Even    after what has 
happened in    Samastipur,    even after what 
has happened at Allahabad, even after what  
happened  at  the Tilak  Road  crossing  and 
even  after what  is  happening in Bihar where 
more than 100 cases of arson, loot and murder 
have taken place, if they say that everything is 
normal in this country and that we should try  
to think as if normalcy   prevails,  then  1  
think  this   is   a deliberate  attempt to lull  the 
country into complancency   so   that   the   
gravity   of  the situation   is  not  fully   
comprehended.   Mr. Deputy Chairman,  I  
would  like  to   know from the Government of 
India whether it is true that they had received a 
message from Bengal a few days ago warning 
that a band is on its way to Delhi to kill people 
in high places. 1  am putting this question 
because a newspaper has published this report 
and the  newspaper correspondent who  sent it 
has claimed lhat "authoritative sources rule out 
involvement of    any    political    party. I 
would like to know who is this authoritative 
source and whether the Government confirms  
this  statement  made  by  the   so-called 
authoritative source or whether it is a figment 
of imagination.    Sir. if all these deliberate   
attempts   to   undermine   Parliament, 
judiciary  and executive, to create  a climate  of  
terror   in  this   country   and   to introduce the 
politics of terror which is the same  way  as   
Hitler  and     Mussolini   had done   in   their  
countries,   continue,   then   I am   unable  to  
understand  what else  will remain. I am sure 
that in spite of all these campaigns, the will of 
the  Government to act  effectively   and   
sternly  to  curb     these activities   will   not   
be   undermined.   (Time bell rings). All this 
campaign that is going on  is  merely intended  
to say:  don't make security arrangements, 
don't    arrest people and don't deal  firmly with  
it.  If you do it, then you will  be called anti-
democratic. 

5 P.M. 
Before I conclude, Mr. Deputy Chairman, Sir, 

I have a word to those who still claim  
themselves  to  be     socialists.   They 

may be in any Party, they may be sitting in any 
part of the House but I would only like to 
remind them that they should not forget the 
murder of Giacoma Malleoti, the PSU leader 
of Italy, who helped Mussolini in the early part 
of his campaign. But when Mussolini found it 
necessary, he assassinated him. Therefore, 
those who are carrying on the politics of 
murder may be aiming today at people in 
authority. But tomorrow, when it suits them, 
they will not hesitate to train their guns and 
their bombs at those who are now helping 
them to sow the seeds of fascism. Those who 
are sowing them will have to reap their 
harvest. 

Thank you, Sir. 
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SHRI  SUBRAMANIAN  SWAMY:   You 
must have some sense  of  honour. 

SHRI HARSH DEO MALAVIYA: Shut 
I up. 



163 Discussion under [RAJYA SABHA] Rule  176 164 

 



165 Discussion under [25 MAR. 1975] Rule 176 166 
 

DR. RAMKRIPAL SINHA (Bihar): He has 
masterminded  the  CIA  techniques. 

 
responsible for the successful overthrow of 
the left-wing government of Iran in 1953". 

 
Mossadiq in 1953. Guatemala in 1954. It 

obtained  and published the historic speech in 
which Nikita Khruschev  spoke     about 
Stalin,   etc.    It  directed   and   prepared   the 
Bay of Pigs operation. 

 
"To perform such other functions and 

duties related to intelligence affecting the 
national security as the National Security 
Council may, from time to time, direct." 

"Congress formally ratified the use of 
unvouchered funds in the Central Intelli-
gence Act of  1949." 
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SHRI M. KADERSHAH (Tamil Nadu): Sir, 

I condemn with utmost sincerity the deadly 
attack on the Chief Justice of India. There is 
no place for violence in democracy and no 
political party can survive without democracy. 
We have seen in the past that those who took 
violence as weapon in their bands were ruined 
by their own weapon. 

Sir, parliamentary democracy is not only the 
best but the most suited to our conditions. It is 
to be nourished as cur illustrious predecessors 
who had dedicated their time and life for it. 
But the account of the last fifteen years has 
shown that there is a sense of frustration and it 
is added with the non-responsive attitude of 
the Government leaders. 

The present state of uncertainty and the 
political vacuum in decisions given by Par-
liament, the indirect disobedience of the 
machinery to the higher policy-making bodies, 
lack on the part of political leaders to stress, 
exert and to shape the final execution is all 
responsible for this confusion and chaos. But I 
am sorry to state that the Home Minister in the 
other House has remarked yesterday:— 

"You are aware of the persistent efforts 
made by Opposition friends on the floor of 
Parliament and a section of the press at 
character assassination and the increasing 
attempts that are being made here and   
outside   to   shatter  confidence   and 
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the credibility of the people in the effi-
cacy of parliamentary system of demo-
cracy and our ability improve the lot of 
our people." 

This is the statement of the Home Minister 
in the other House. I never expected such an 
irresponsible statement will come from Mr. 
Brahmananda Reddy. Instead of analysing 
the root cause for this violence and inspiring 
peoples' confidence in parliamentary 
democracy he has made wild allegations on 
the opposition. The persons should be sent to 
a refresher course in the constitutional law 
and should be given a thorough training in 
the functioning of parliamentary democracy 
before they are appointed as Ministers and 
called upon to further in the cause of 
parliamentary democracy so dear to the 
people. Ignorance is j a bliss for them to 
occupy a position j is a privilege. Sir, if this 
was the pattern of the speech made by the 
Home Minister, I am not much surprised 
about the other speakers of his party. The 
statement speaks about his insincerity to the 
cause to get away by merely a hallow slogan 
like this and keeping the file shut for all time 
and it is not expected of the country's Home 
Minister. He should not shirk his 
responsibility as he has done in the previous 
cases. He should ponder over the situation 
sincerely. The blame, the responsibility, the 
prosecution, onslaught, I do not know why 
Government does not take upon itself the 
favourite line of argument that J.P., his 
movement, foreign hand, C.r.A., smugglers 
etc. are all responsible for this. Mr. Bhu-pesh 
Gupta has forgotten the good old days when 
J.P. considered to be godfather of their party. 
Sir, one thing is clear that J.P.'s movement 
has become a nightmare for some of my 
friends sitting on the  right  and  opposite. 

Fortunately, Kennedy was born in 
America, otherwise his assassination would 
also have been attributed to the J. P. 
movement. 1 would like to point out at this 
moment that the Jana Sangh leader Shri 
Din Dayal Upadhyaya, was murdered and  
the  mystery  is not  yet  solved. 

Similarly, the Marxist leader of West 
Bengal,  Mr. Hcmanta Bose, was murdered 

in cold blood. But no action has been taken by 
the Government so far. Thirty-two Marxist 
workers were murdered in Kerala alone in the 
last 1.1)2 years. No symptom of sympathy 
was shown by the Goveniment all these days. 
I would like to point out at this moment that 
the opposition was not so vivulent in 
attributing these charges to Mrs. Gandhi or to 
Mr. Borooah as they are doing now. 

Sir, I now come to the second aspect of the 
problem, that is, the circumstances and 
precautionary measures taken for the safety of 
judicial personalities. If you kindly recall the 
statement of Mr. Om Mehta the following 
day, he said the security arrangements were 
there for Ministers because they had to do a 
lot of touring and meet people, while the 
Supreme Court Judges were not required to do 
anything of this sort. This is a most funny 
argument and is baseless and misleading. The 
judges belong to an important wing of the 
State and perform delicate duties in respect of 
controversial issues. Their lives and security 
should be the highest responsibility of the 
State as their duty involves interpretation and 
protection of the laws of the State. It is 
regrettable that the Government takes action 
only after an incident occurs. But in this case, 
even after four days had passed, no clue was 
unearthed. Sir, it is said that the Chief Justice 
was going in his car along with three others. 
The assassin came all alone and put the 
grenades in the car. I do not know that they 
were doing all this time. How did it happen? 
How did they fail to catch the culprit red-
handed? All this gives me doubt. But as far as 
this case is concerned, I can quote some other 
cases in which the Government failed to bring 
the culprits to book. For example, in the 
Nagarwala case, the Government has failed to 
investigate and find out the culprits. Similarly, 
the Daman Collector, Mr. Chopra, was 
murdered in a mysterious manner. There was 
no arrest of anybody in that case. Recently, 
three high police officials were murdered in 
Mizoram, but the Government has not arrested 
anybody so far. But as far as this case is 
concerned, the Government, though it has not 
been able to catch 
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the culprit, has caught the chappals of the 
culprit.    It is very humorous. 

Sir, it may be recalled that previous 
attempts on former C h i e f  Justices Mahajan 
and Hidayatullah and Justice Grover indicated 
well to the Government that they are too open 
to the misguided public -.inner against the 
misdeeds and non-responsive attitude of the 
Government and deserve adequate protection. 
It is shocking and ill-conceived on the part of 
the people who are responsible for the 
maintenance of security that a third rate 
Deputy Minister, whom the people will not 
like to see or hear, is provided with all types 
of security personnel, while the Judges of the 
Supreme Court, to whom the people go for 
justice—not only people, even political parties 
have to go to court sometimes—are not 
provided with a single security personnel. 
Does any Minister or Deputy Minister have 
the capacity or the guts to address any public 
gathering without the help of 1,000 security 
personnel? They are the representatives of the 
people. They must enjoy the confidence of the 
people. The judges are not the representatives 
of the people. They are the representatives of 
the State. This distinction must have been 
borne in mind by the Government in making 
proper arrangements for the safety of the 
judges. 

Sir, lastly 1 would like to remind the 
Government as well as my CPT friends that to 
derive a parallel and call the Samas-tipur. 
Allahabad and Delhi incidents as part of a 
larger conspiracy and to blame and denigrate 
the members of the Opposition parties and JP 
for creating an atmosphere of personnel 
hatered and character assassination is nothing 
but a futile, abortive, mischievous and 
politically motivated attempt which has not 
succeeded so far and which will never 
succeed. The Home Minister will be wholly 
responsible for this. The people are fed up and 
they will not and they have not been misguided 
by this propaganda carried on by this 
machinery. It is really unfortunate that, when 
the Mathew Commission is looking into the 
Samastipur case, when the U.P. Government 
is considering the incident at Allaha- 

bad and when the top Delhi police and the 
CB1 people are busy with the case of attack 
on the Chief Justice, the Communist and the 
Congress members are making wild and 
baseless allegations which are naturally 
followed by counter-allegations. They must 
have some patience at least till the inquiries 
are over. Therefore, Sir, I would appeal to the 
Government that the root cause of the people's 
anger, their problems, their sense of 
frustration, their agony. their miserable plight 
of living, corruption, electoral reforms, etc. 
must be gone into sincerely with a sense of 
dedication and purpose and the machinery of 
Government must be response-oriented to 
check this madness on the part of the 
misguided and ill-conceived actions of a few 
disgruntled individuals and it is of no use 
blamiDg the Opposition  members.  Thank  
you.  Sir. 
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SHRI HIMMAT SINH (Gujarat) : Mr. 
Deputy Chairman, Sir, i would have been 
inclined to ignore Mr. Rajnarain altogether for 
his comic performance. But he has a tendency 
to treat certain matters in his own way—to 
terat gravity with levity and make light of 
ponderous matter. I know what exactly is 
running in his mind. He wants to run with the 
hare and hunt with the hound. I do not know 
what exactly he himself is. But, let me remind 
him of the attempt he made on a previous 
occasion when he spoke in this House and 
made certain references about what appeared 
in Hindustan, a Hindi daily of Delhi. He then 
said that one Gauri Shankar Sahai had gone to 
Sri Lanka in order to ascertain the facts about 
the death of Lai Bahadur Shastri. 

Do you remember what you said at that 
time ?   I will tell  you... 

SHRI RAJNARAIN: I have said it and 1 
will say it again .   .   . 

(Interruption) 
SHRI HIMMAT SINH: And I am today 

going to expose you. You are part of the same 
strategy which is being played in this country 
... 

(Interruption) 
SHRI   RAJNARAIN   :   Point of order, 

Sir. 
[The  Vicc-Chairman  (Shri  V.  B.  Raju) 

in the Chair] 
(Interruption) 

SHRI HIMMAT SINH: I know what you 
are up to . . . 

SHRI RAJNARAIN: Point of order. 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU): What is your point of order V 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  No, there  is no point of order. 

SHRI HIMMAT SINH : You are part of the 
game which is being played in this country 
and I know what your purpose is. You then 
became the advocate of Gauri Shankar Sahai 
on that day: today you have become the 
advocate of somebody else. What you said 
about Gauri Shankar Sahai was... 
(Interruption) You said on that day that Gauri 
Shankar Sahai an ordinary man had spent R;. 
10.000 on his trip. What sort of propaganda 
you are going to make .. . 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU):   Order please. 

SHRI HIMMAT SINH: It was simply in 
order to get a story by ostensibly talking to 
Shri Shasti iji's Soul through the medium of a 
mysterious girl there in Ceylon, so as to seek 
confirmation from Shri Shastriji's Soul that he 
had been murdered in Tashkent. You came 
out with this story... 

SHRI RAJNARAIN:     Yes.    1    did... 
(Interruption) 

SHRI HIMMAT SINH:... with the purpose 
of  .   .   . 

(Interruption) 
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SHRI   HIMMAT  SINH:     What  I   am 

saying   is   that   that   particular   incident. . . 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU):  You  address the Chair, not him. 

SHRI HIMMAT SINH: That particular 
story had no relevance; that was fabricated 
according to Mr. Rajnarain's ugly mind. The 
real point was that Marshal Grechko was 
coming to this country. This story was 
therefore concocted and was published in a 
section of the press in order to vitiate the 
whole atmosphere, in order to create 
differences amongst ourselves and our friends 
and in order to give an impression as if some-
thing mysterious had happened and some 
people were responsible for what had 
happened to Shri Lai Bahadur Shastri in 
January 1966. You are inclined to say all  
these things ... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)  :  Do not address him. 

 
SHRI SHYAMLAL CiUPTA (Bihar) : 

What is the relevance of that story ? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : You had your say. You please sit 
down. 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : No, you cannot interfere like that. 
You cannot interfere when others are 
speaking. 

SHRI  HIMMAT SINH:  By    giving   a 
fabricated story, Mr. Rajnarain then wanted  a  
propaganda  to  be  made  outside. . . 
(Interruptions) 

SHRI RAJNARAIN : I would say in the 
House also. I have requested so many times in 
this House that an Inquiry Commission should 
be set up. 

SHRI HIMMAT SINH : Again tomorrow 
whatever Mr. Rajnarain says here will be 
given wide publicity in the press and a wrong 
impression can well be created about the 
entire debate that might take place in this 
House this evening. 

What I want to say now is that we have 
therefore to think seriously about the incident 
which happened with the Chief Justice. Mr. 
Vice-Chairman, there are three aspects of the 
whole question : political, the role of the 
press, and the activities of foreign agencies. 
Here is what was published in the "Sunday 
Standard" of March 23rd. It says : ". . . the 
attempt on the life of Mr. A. N. Ray, Chief 
Justice of India, as the beginning of an armed 
revolution in the country." It goes on to say : 
"The Chief Justice had been chosen as the first 
target because he was a supporter of the 
establishment and the present immoral 
Government." Then, it goes on to say "We 
hope that in future he will pronounce his 
judgments not protecting the political interests 
of the Indira Government, but based on lawful 
opinion. We want him to safeguard the 
judiciary against  the  slavery  of  political   
power." 

SHRI HARSH DEO MALAVIYA: From 
where are you quoting ? 

SHRI HIMMAT SINH: This is from the 
Sunday Standard. They are quoting some sort 
of a note which they might have received or 
their sister-paper has received, because it says: 
"A two-page hand-written communication 
received today at the office of Praja Nili, a 
sister-weekly publication of the Indian 
Express, described the attempt on the life of 
Mr. A. N. Ray as the precursor to a 
revolution."   What I mean to 
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say is this. Here are elements in this country 
who lose no opportunity to create an 
atmosphere of hatred, indulge in vilification 
and character assassination, and we were 
witness to the manner and method which they 
employed against the late lamented Lalit 
Narayan Mishra. Day in and day out the 
Minister was needled. Day in and day out, 
outside in the press an atmosphere of hatred 
and po>son was created. From character 
assassination to physical assassination is a 
small step. This is what happened at that time. 
They succeeded in doing away with a man 
who was loyal to his principles. He was a 
stalwart in the party and he was a source of 
great strength to the Prime Minister. The 
target at the moment is the Prime Minister. All 
sorts of mechanisms are being employed in 
order to see that the Prime Minister becomes 
more pliable. A philosophy of dialogue also is 
being propagated, so that through that 
dialogue the Prime Minister's independence, 
the Prime Minister's own authority may be 
undermined and she might become more 
pliable, but, the Prime Minister is made of 
different stuff. The Prime Minister is not 
going to yield to anyone, to any force in the 
world. The Prime Minister is interested in 
looking after the interests of this country, in 
advancing the country in the set direction of 
progress, socialism and amity with friendly 
countries, the socialist countries of the world. 
This is what our friends opposite do not like. 
So, when they fail in their attempt to make the 
Prime Minister more pliable, a toy in the 
hands of some interests or some people, the 
other method which they try is to eliminate 
those whom they consider to be unwanted in 
this country. The very name, which has been 
given to their leader, Loknayak, reminds me 
of what we used to hear in our student days, 
viz., the Volk-Fuhrer. Loknayak is its literal 
translation—Volk means people and Fuhrer 
means leader. The same sort of strategy was 
employed by the storm troopers of Germany 
under Hitler, as is now being sought to be 
employed against the elected representatives 
of our people. For,   it   was   only   a   little   
while  ago   Mr. 

Rajnarain mentioned that MPs from Gujarat 
will not be allowed to enter the State of 
Gujarat. (Interruptions). We are the elected 
representatives of Gujarat and we should have 
no right to enter the State and, who is to 
determine that ? It is Mr. Ra jn a ra in  and his 
kind. The language, the approach and the 
attitude are exactly in line with what we used 
to hear in Fuiope in the mid-thirties with 
advance of Fascism there, and we know what 
happened in Europe and what it led to. We are 
not going to allow this to happen in this 
country under any circumstances. Rajnarains 
may come and Rajnarains may go, but this 
country's march to its cherished  goal  will  
never be  deterred. 

Now. Mr. Vice-Chairman, something has 
been said  about  foreign  agencies. 

I know. I do not want to mention names. If 
the big powers think that their strategy has 
failed, that their foreign policy has misfired, 
that they have to withdraw from Vietnam and 
Cambodia as it now seems evident, if they 
have to shed tears about their failure in Israel 
and the Arab World, what do they concentrate 
upon '.' They concentrate upon their declared 
doctrine of destabilisation, and which is the 
country where they consider this to be very 
important ? Whether they like it or not, India 
is by far the most important country in the 
world today and in their reckoning they have 
found this country intractable; in their 
reckoning they have found this as a big 
impediment in the fulfilment of their strategy 
and their own interests as they have 
conceived- them. And therefore what we see 
today is dangerous not only from the point of 
view of India but also from the point of view 
of the whole world and from the larger 
intcrehis of humanity at large. 

Therefore it is necessary to understand 
these elements in their true colours; it is 
necessary to dissect them, analyse them and  
expose  then:... 

(Interruptions) 
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SHRI G. LAKSHMANAN (Tamil Nadu): 
Sir. 1 rise on a point of order. He is showing 
his hand this side and says, some elements. I 
take very strong objection. 1 want your 
protection. He should not use  those words. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  There  is no  point  of order. 

SHRI HIMMAT SINH : Mr. Jaiprakash N a 
ray an. their leader, is supposed to fight 
corruption. (Interruption). He is bogus, and 
his whole campaign to fight corruption is 
meaningless. It is not based on truth. We have 
experience of what happened in Gujarat. Mr. 
Rajnarain, you too were saying about fighting 
corruption. You wanted to dissolve the 
Assembly. The Assembly was dissolved. But 
where are those fighters of corruption? 
Because they have not been able to fight 
corruption and keep the promises which they 
made to the people during their campaign, 
they are coming out now with another 
onslaught against democracy. They have 
recently declared that in Baroda they are 
going to stage a march, organise a morcha. 
Why? Because the Tenth Convention cf the 
Indo-Soviet Cultural Society is going to take 
place there towards the end of the month. That 
is why they have chosen Baroda as the locale 
for their activities. And Mr. Rajnarain does 
not realise his responsibility: he echoes this 
very di r ty  sentiment which is being 
expressed in Gujarat through the press. And 
he says that Members from Gujarat should not 
be allowed to enter the Stale. We shall look 
after ourselves. Don't worry. Mr. Rajnarain 
need not bother about us. I throw a challenge. 
Let him come to Ahmedabad and see where 
the public opinion lies, whether the people are 
behind our party or whether there is any 
sympathy for people like Mr. Rajnarain. 

 

SHRI HIMMAT SINH: I, therefore sound a 
warning even to the Government These events 
can lead to very serious consequences. 
Government should therefore take serious 
notice of what has happened and Like all 
possible measures to see that the dirty game 
fails. 

SHRI VEERENDRA PATIL (Karna-(aka): 
Sir. I rise to condemn with all the vehemence 
at my command the dastardly attack on the 
Chief Justice of the Supreme Court on the 
20th of this month. Sir, I have been hearing 
the speeches of the hon' ble Members but I am 
very sorry to say that the discussion is not 
going on right lines. Most of the Members—1 
do not say all the Members—who have 
participated in the discussion, it seems, came 
prepared to the House to hurl charges against 
each other. Sir. whether it is the Samastipur 
incident ,  whether it is the Allahabad inci-
dent, whether it is the incident of Tilak Road, 
today nobody either in this House or outside is 
in a position to say whether an individual is 
behind these incidents or whether any 
orgainsed party is beind these incidents. I 
think nobody is in a position to say that. But 
what is that we are hearing here. Membeis are 
hurling charges. It seems they have already 
come to the conclusien as to who is 
responsible for these incidents. If the hon"ble 
Members of this House have come to any 
conclusion, then there is no point in our 
discussing it. Then why not advise the 
Government of India to do away with the 
Mathew Commission, to do away with the 
investigation that is going on by the C.B.I, and 
to do away with all the investigation that is 
fining on if you have already come to a 
conclusion, if you are quite confident about 
what you have said just now ? 

Sir, with a little experience of adminis-
tration I can humbly submit to this House 
whenever an incident occurs they are very 
serious incidents, according to me, because I   
belong   to   a   party   which   has   implicit 
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faith in non-violence. I have implicit faith in 
non-violence. Sir, whenever any such incident 
occurs where a very important personality is 
involved and whenever an enquiry is going 
on, whether it is judicial inquiry or an inquiry 
on behalf of the C.B.I., T must submit to this 
House that it is the duty of every Member of 
this House, in all fairness to the inquiry, that 
we should not utter anything that is. going to 
prejudice the inquiry. We should not titter 
anything that is going to come in the way of 
impartial inquiry that is going to be held. 

Some Members said that the C.I.A. is 
responsible. Some of us said that the K.G.B. 
is responsible. Sir, I would like it to make it 
very clear whether it is the C.I.A. or it is the 
K.G.B., 1 do not want to use the word detest, 
but I hate both these organisations and I feel 
that both these organisations should not have 
any place in our country. 

It is said that the C.I.A. is carrying on its 
activities. Mr. Malaviya had brought so many 
books. It appears he is in possession of lot of 
literature so far as C.I.A. activities are 
concerned. I earnestly appeal to him why not 
you pass on that information to the hon'ble 
Home Minister. Why not you persuade the 
hon'ble Minister of Home Affairs to take 
action against the C.I.A. ? We are one with 
you if you want this House to pass a 
resolution against the activities of the C.I.A. 
We want to say that the C.I.A. should be 
wiped out from our land. But why is this not 
being done? You are repeating again and 
again that the C.I.A. and the K.G.B. hand is 
there. That only shows that this Government 
is incompetent to find out as to who is 
responsible. If the C.I.A. activities are 
growing in this country, you are 
demonstrating your incompetence. If you are 
competent you curb the activities of the C.I.A. 
and the K.G.B. We do not have any 
sympathy. I am sorry to say that   whenever  
on   that   side   and   on   the 
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corner of this side somebody speaks they 
never conclude any speech without uttering 
the words "right reactionary" and "left 
adventurist". I think we arc all right 
reactionaries and Mr. Niren Ghosh is a left 
adventurist, and the only socialists, the only 
progressives, if there are any, are sitting on 
that side and on the corner of this side! We are 
all reactionaries. Thank God, we have not 
been condemned as antinationals! We have 
been condemned so far only as reactionaries 
and procapi-talists. This is going on. Sir, so far 
as this incident is concerned, I must say that 
discontentment and frustration is growing in 
this country. I do not want to go into that 
controversy as to who is responsible for that, 
because we are not going to serve any cause 
by going into the details. But the fact remains 
that discontentment is growing and frustration 
is growing. So, when discontentment and 
frustration is growing, we cannot shut our 
eyes to it. We are the representatives of the 
people. This is the supreme body, the supreme 
House of this land. We have to see the writing 
on the wall. We have to see why this 
frustration is growing, why this 
discontentment is growing. We have to go into 
the root of this problem. Merely by passing 
resolutions, merely by condemning these 
activities or incidents, merely by hurling 
charges against each other, I think we are not 
going to solve the problem. I can quote one 
instance because I was in charge of the Public 
Works Department. If the dam is full, it is the 
duty of the engineer to open the floodgates. If 
he does not open the floodgates, what happens 
? The dam would be breached, and the whole 
area under the dam will be flooded with water. 
What is happening today ? The reservoir of 
anger is full; the reservoir of discontentment is 
full; the reservoir of frustration is full. It is the 
duty of everybody here, whether he is sitting 
on this side or on that side, to channelise this 
discontentment, not by violence but by non-
violence. We have to give a way out. 
Otherwise, it will breach, it will explode. Sir. 
as I said,   we   believe   in   non-violence.     I   
am 
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[Shri Veerendra PatilJ 
very happy today; 1 have heard our hon. friend, 
Mr. Bhupesh Gupta, condemning violence. Sir, 
you were also in Hyderabad. I was also in 
Hyderabad. From 1946 to 1949 what is that we 
have witnessed and experienced ? I want to re-
mind Mr. Bhupesh Gupta about the violent 
Telengana movement which was launched by 
his party. If they have felt that this violence is 
not going to serve any cause and if they have 
got faith in nonviolence, we will be grateful to 
their party. But when he condemns violence 
and all that, he must also know that at one time, 
they had implicit faith in violence. I do not 
knew whether they have got that faith even now 
in violence. If they have no faith in violence, 
the country is grateful and I will be grateful to 
them. 

SHRI BHUPESH GUPTA : Since you have 
raised that point, kindly listen. We never had 
this 'implicit" business; we never had this  
'implicit'  approach. 

SHRI SUBRAMANIAN SWAMY : You 
are explicit. 

SHRI VEERENDRA PATIL: You disown 
the Telengana movement; it is all right. 

SHRI BHUPESH GUPTA : Suppose a 
Fascist comes and attacks me, surely I can hit 
back. Therefore, I am not a Gandhiite like 
you. I do not know what kind of a Gandhiite 
you are. 

SHRI BANARSI D.*S : So you were a 
Fascist   at  that  time ? 

SHRI BHUPESH GUPTA: Don't mislead. 
Morarji Desai is a violent person. He killed 
105 people in Bombay and 20 in Ahmedabad 
when people peacefully demanded a linguistic 
State. Let us not go into that. 

{Interruption) 

SHRI VEERENDRA PATIL: Sir, I re-
minded you because you also come from that 
area to which I belong and both of us had the 
privilege of being members of 

the   Hyderabad   Assembly   at   that   time. 
Nothing beyond that.    Sir, I want to caution all 
those elements who are indulging . 
(Interruption) 

SHRI BHUPESH GUPTA: I say, we are 
proud because we fought the Raza-kars and 
we fought tie Nizam. We are proud of it and  
we  do not disown it. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Mr. Patil, you please finish now. 
Don't  address him. 

SHRI VEERENDRA PATIL: Sir, 1 am 
only  addressing  you. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  You pass on to the next  point. 

SHRI VEERENDRA PATIL: I have come 
to the concluding part of my speech. Sir. 

Sir, I am taking this opportunity to caution 
all those elements which are indulging in 
violence that by indulging in violence they are 
only giving a handle to the Government to 
justify the continuance of the emergency 
against which we are all fighting  and  
agitating. 

Lastly, Sir, I would say that we have to find 
out the root cause of all these things. My only 
suggestion to you, to this House and through 
you to the Government of India is this : We are 
appointing so many committees. But, why not 
appoint a committee consisting of members of 
both the Houses Of Parliament to go into this 
question ? Let them tour the entire country ; let 
them mix vwith the people; let them have 
interviews with the cross-section of the people 
; let them find out why violence is growing, 
who are responsible for it. whether it is 
because of some individuals or because of 
frustration, or because of the economic crisis 
and so on ; and then let them submit a report to 
this House. If such a Committee is constituted, 
Sir, I think the purpose would be served and 
this committee would be doing the greatest 
service to this country and to the democratic 
institutions. 
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THE VICE-CHAIRMAN (SHRI V. B. 

RAJU): He must be having information with 
him. He is responsible for what he is stating. 

 
SHRI BHUPESH GUPTA : There is no 

ruling needed. I am not saying what should or 
should not be said about it. If 
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he wants a ruling to be given, then 90 per cent 
of my friend Rajnarain's speech will not be 
there. Why go in for this kind of thing 7 He 
can say against my party or your party. 

 

THE VICE-CHAIRMAN   (SHRI  V.  B. 
RAJU): I have not called you to speak. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Please sit down. I have not called 
you, Mr. Gunanand Thakur. And I have  not     
called     you,  Mr.  Rajnarain. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  I  do  not  allow you. 

SHRI RAJNARAIN : Why are you not 
going to allow me ? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): I cannot allow you to interfere at  
every  moment. 

SHRI RAJNARAIN : He may talk non-
sense at every moment. You ask him to sit  
down. 
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THE  VICE-CHAIRMAN   (SHRI   V.   B. 
RAJU):   Mr.   Niren   Ghosh. 

SHRI NIREN GHOSH : He has spoken for 
twenty-five minutes.



207 Discussion undir [RAJYA SABHA] Rule 176 208 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Please sit down. I have called him.    
Mr. Niren Ghosh. 

SHRI NIREN GHOSH: Sir, my friend, 
Bhupesh Gupta, has said that Jyotirmoy has 
said in the other House that it might be a 
planted affair. Honestly I should tell the 
House that I am not surprised if it is really 
so. I want to give you some facts.    These 
things are not new. 

In 1928, K. C. Banerjee, a secret service 
agent in those days, was sent to Lahore to 
build a revolutionary group and he was 
given a service reward. He went on a 
dacoity mission in order to rope in some 
people but he was caught in the train. The 
Lahore police did not know that he was sent 
there as a planted agent. So he was 
sentenced and sent to prison. It was dis-
cussed in the Assembly also. Then he 
blurted out, "I am a Government man ; if 
you do not release me then I will blurt out 
everything." The police quietly released  
him.    This is the story. 

Then I will give you another story about 
Hemanta Basu. I was told by one 
knowledgeable quarter that about a month 
before the 1971 elections, before the murder 
of Hemanta Basu, a conspiracy had been 
hatched at the highest level to kill or murder 
one of the noted political leaders so that they 
could not get a majority in the election. 
Hemanta Basu was murdered. It proved true 
and everybody knows that the Congress 
committed the murder through hired 
goondas. Everybody knows it! The names 
are there. Out of the seven people that were 
charge-sheeted, three were killed by the 
police because they knew about the 
conspiracy and they could blurt out 
something. The Siddhar-tha Shankar Ray 
Government withdrew the case from the 
court, in order to hush it up. saying that there 
was no evidence. So,  I  say,  New  Delhi  
was  a  party  to  it. 

I will give you another case. When Charu 
Mnzumdar raised the slogan that our party 
cadres must be killed in order to  open  the 
floodgates  of revolution,  we 

were dummies here. Delhi made a liaison 
with Chain Mazumdar. They knew where he 
lived in every State and he was in the eyes of 
the Research and Analysis Wing under the 
direct supervision of the Prime Minister. 
Agents were introduced into the Naxalites 
and they began to attack and thus the politics 
of murder was introduced in the opposition 
by the Prime Minister herself and, I say, 
Bhupesh Gupta knows it. Bhupesh Gupta 
knows it! It was pursued in the 1971 
elections and that is why I say I won't be 
surprised if it is so. 

Why     is     it     so     mysterious ?     After 
Mr.   L.   N.   Mishra  was  killed  the  Prime 
Minister says that the movement has gene-
rated an  atmosphere in  which Lalit   Babu 
was murdered.    These  are ominous signs, 
for a  Prime  Minister to  utter such  things. 
knowing    things    fully    well.      Whatever 
grievance you may have against Mr. Jaya-
prakash  Narayan,  he  has  not    given  an> 
encouragement   to   violence      or     
murder. That   is   recognised   by     
everybody.    The Prime  Minister said  it and 
the day before the   news came  in  that     the   
DM   had  informed the higher boss a month 
ago that something   might   happen   to   
Lalit   Babu. No security arrangements were 
made. Doctors  gave  a  strange     note.    No     
clue   is found.    For  Nagarwala  there  is  no  
clue, for  Ramanathan  no  clue,    for  Mr.   
Lalit Narain   Mishra   no  clue  and  here  
also  in the  case of  Mr.  A.  N. Ray no  clue.    
I agree with  Mr. Rajnarain.    He has given a 
correct description of the Ray  incident. 
These grenades were false.    When a police 
Sub-Inspector was there how could he escape 
?    He  has  left  behind   his  chappals also.    
It  is strange.    Nobody can explain it.    The  
Chief Justice got    a threatening letter a 
month  ago.    Mr. Bhupesh Gupta has 
demanded that the letter be placed on the 
Table.    The police is sleeping.    Since the 
grenades did not burst, obviously these things   
are  continuing     fiom     the   British days.    
This politics of murder, these tactics of unfair 
election     have     been  used against  Sheikh 
Abdullah.    Who does not know that for the 
last 20 years there was 
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no election, there was a farce of election and 
we will see after 20 years when the election 
takes place what hold the Sheikh has there ? 
Not a single follower of the Sheikh would 
come to the Assembly. What was being 
perpetrated in the country ? Democracy was 
butchered and Mr. Bhupesh Gupta remained 
silent. I was in the same party. We were 
forbidden to speak. I say it here openly. 
Something happened in Wesi Bengal and his 
Party was a patty to it. Unfortunately, 
regrettably I am compelled to say so. These 
things are there. So, nowadays the 
Government's words are not taken for granted. 
So many mysterious things are taking place 
with an ulterior motive. I do not know whether 
it is one party dictatorship or not but it is the 
personal rule of Shrimati Gandhi; everybody 
is talking about this. Nobody is disputing that 
fact that one person has become arbiter. Even 
her father never stooped so low. He used 
violence, straight violence. Police used to 
shoot on the agitators or the movements but 
not like this, as it is being done today. I know 
the research analysiswing men in plain cloths 
are responsible for murders and murdering 
policemen also. These things have taken place 
under the direct supervision of the Prime 
Minister and the country won't believe her any 
more. If there is any talk of right reaction I 
should say during seven years of Shrimati 
Gandhi's rule the right reactionery classes and 
upper strata have thrived as never before. Why 
? Why? This question has to be answered. It is 
they who have thrived. Right reaction-eries do 
not fall from the heavens. It is the 
monopolists, multinationalists and the Indian 
monopolists linked up with each other, it is the 
operators of the black money who do big 
business, it is the hoarders, profiteers and 
landlords who have amassed thousands of 
crores of rupees. These are the classes who 
give birth to reaction and all are concentrated 
under the umbrella of the Congress. It is a fact 
that they have thrived and the people have 
been made destitude These are the facts of 
history, who can deny them ? Mr. Bhupesh 
Gupta may say that there is a right reactionery 
force but 

8 RSS/75—8 

the right reactionery force is that which is ill 
stitutcd in power. This ruling Congress Party 
is the light reactionery force. I hop< he has 
read Lenin. He must have read hi; 'class' point 
of view. I challenge, these are the facts. Let 
anybody disprove them So a right reactionary 
Government can stoop so low. 1100 of our 
comrades have been butchered. Up to 1972-73 
comrades had been butchered and nowhere 
they have put up any resistance. Yet in an area 
of 50 lakhs we cannot even enter. They talk of 
democracy. Democracy has been butchered in 
the State, an important State like West 
Bengal. It can happen anywhere. We said this 
and the ruling party and the Opposition was 
silent. Then Shri Rajnarain helped at one time 
when the UDF Government was there. He 
ought to be repenting. In those days, he made 
a false accusation on the floor of this House, 
and there was headline in the press. Those 
things cccured. So elections are being rigged, 
these things are being managed, black money 
is being collected. I have heard it from 
business executives that they went personally 
to the Prime Minister and gave her so many 
lakhs. How can you deal with them?.... 
{Interruptions). We know the case of Bharat 
Singh SSnghania. MISA cases have been 
withdrawn on the understanding that they give 
20-30 lakhs to the Congress. It is a specific 
charge. He is Chairman of the Indian Jute 
Mills' Association. A strange thing! 

AN HON'BLE MEMBER: One crorc. 

SHRI NIREN GHOSH : I do not know. 
That is what I heared. Some deal has taken 
place . Another friend, who is a Member of 
this House, has told  .   .   . 
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SHRI NIREN GHOSH: So I dare say the 
Communists are not violent. These are 
Lenin's words. We do not take to violence as 
matter of policy. Violence was forced on the 
peasantry when they took lands, they were 
shot down and they tried to defend. That is 
Lenin's movement. It is not they who took to 
violence, but they were crushed by the Army. 
Their fault was that they wanted land. That 
was their crime. So let us not go into that. But 
I do say lhat many statesmen knowing what 
has taken place in my State, with these 
specific Instances that I have given, knowing 
that mysteriously nothing clicks about L. N. 
Mishra, A. N. Ray, no clue; about Mr. Govind 
Mishra what he says is correct; he might be a 
secret agent even—want to throw the blame 
on the Opposition for the movement so lhat 
they can get away with it. It is true that 
Shrimati Indira Gandhi has become shaky 
after this movement. Good or bad, our party 
does not agree with all types of movements; 
we made our position clear But those 
demands are democratic demands and crores 
and crores of people have been around and 
she is feeling shaky and resorting to all sorts 
of cliques. These things are there in the 
history. We have experienced ourselves. 
Sheikh Abdullah has experienced there. And 
other States also. His Party has said, when 
Ghafoor was elected, that if a person can get 
elected in this manner, then any person can 
get elected anywhere. That Ghafoor is the 
Chief Minister of Bihar. It is their honesty. It 
is their democracy. It is strategy. It is their 
tactics See how they have no morals. From 
what I heard I can say that Shri P. N. Haksar, 
the then Principal Secretary to the Prime 
Minister told—I have heard it from 

horse's mouth—before 1972 elections that 
under no circumstances would the Left be 
allowed to come to power, what do you need 
for proof? So, I endorse the suggestion of Shri 
Veerendra Pafil that .! Parliamentary 
Committee should go into these affairs and try 
to probe into all those things and if anybody 
on "this side, who is bitter about it, is found to 
be guilty, we will accept the fact. Let us do 
that. Let us go before the country and face it. 
No, you would not do that. All these 
statements you will make but you will never 
agree to some sort of a Parliamentary probe. 
Yon are evading the question. You will never 
face the truth. So, a man in the street no longer 
believes in the Government. Shrimati Gandhi's 
tactics have fallen low; people do not believe 
in what she says. They think quite contrary 
and dimetrically opposite to what she says 
because of her actions and doings. This is the 
reality. Unless you adopt to trickery, you 
cannot prove it. You are a minority in the 
country. You were a minority even from the 
days of Nehru. You have never got 50 per cent 
of the votes cast, in your life in any Lok Sabha 
election. This is the position. Your stock has 
gone low. You are resorting to a desperate 
strategy and this is the bourgeoise politics 
what Nixon did Nixon is a bourgeoise. This is 
a Government of the big bourgeoise and the 
landlords. So under their advice they resort to 
any tactics. But if it is proved to be contrary, I 
will be happy. Whatever instances have been 
cited, if they are proved to be correct, one 
should be ready to face the truth. Let the 
charges that I have made today be probed into 
by any tribunal or any committee. Let a 
Parliamentary Commission go to my State as 
regards those things that I have stated here. It 
will be proved to the hilt. 

That being the position, time has come for 
the Government to be cautious. The way they 
are trying to drive rough shod, they are 
themselves bringing their own doom and 
downfall. 
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SHRI B. V. ABDULLA KOYA (Kerala): 
Mr. Vice-Chairman, Sir, I join in the 
sentiments expressed by my respectable and 
esteemed colleagues in this House
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in condemning the murderous attempt made 
on the Chief Justice of India. It is really a 
shock and a horror to the whole country. The 
recent unfortunate happening in various parts 
of the country really show that the cult of 
violence, especially political violence, is 
spreading. After the samastipur bomb outrage 
on the lives of Shri L. N. Mishra and two 
others, a bomb was found planted in the 
Bhopal Guest House where the 
Communications Minister, Dr. S. D. Sharma, 
was camping. A few days ago, a young man 
carrying a loaded revolver was found in the 
Allahabad High Court wherein our Prime 
Minister was to appear for giving evidence. I 
also recall at this stage that an attempt was 
made on the life of our former Kerala Home 
Minister, Mr. C. H. Mohammad Koya, a few 
years ago. Generally, the country takes note of 
such things only when great personalities are 
involved. The drift towards political violence 
in our country which has won independence 
through non-violent methods is really 
disturbing, which fact our political parties and 
leaders should take note of. It is high time that 
all the political parties sat together and found 
out a remedy. The Government also should 
take prompt steps to stop such a tendency by 
banning such parties who keep para-military 
organisations. The culprits should be rounded 
up and punished suitably. 

Sir, as a remedy, I would strongly suggest 
that our educational system should be 
reorganised so as to build up good character 
and morality and non-violence amongst our 
youngsters. Then only can we eliminate all 
such evils from our political and social life. 

Lastly, I understand that lawyers going to 
the High Court and the Supreme Court are 
now a days searched on security grounds. If 
this is true, I would suggest that the lawyears 
might be allowed to show only their identity 
cards instead of being victimised   by   being   
searched. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND AD- 

MINISTRATIVE REFORMS AND DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): Mr. Vice-
Chairman, Sir, I have listened with great 
attention, the remarks made by Members on 
all sides of the House. I am glad the Members 
who spoke unreservedly condemned the 
teridency on the part of any individual or 
section of the community to inject the cult of 
violence into our public life. Shri Rajnarain 
has his own obsessions and predilections. But 
if I understood him correctly he also does not 
believe in violence. 

 

SHRI OM MEHTA : Public opinion 
including the national press in the country has 
expressed its horror at the incident of March 
20 and it was really thanks to Providence that 
no harm came to the person of the Chief 
Justice or any other person who was 
occupying the car. 

Sir, the security of persons in high posi-
tions of responsibility should be a matter of 
concern to any government. The security is 
there in order to ensure that every peace-
loving citizen is protected against personal 
harm or violence and is enabled to move 
about freely and without fear. 

The matter of providing adequate security 
to the Judges has received attention of the 
Ministry of Home Affairs from time to time. 
As early as September, 1968 a decision was 
taken to provide security guards at the 
bungalows of all the Judges and in the court 
premises and also personal body guards to 
Judges. While the court agreed to have 
security guards at the bungalows and in the 
court premises they declined to have personal 
body guards for the Judges. Sir, as Shri 
Bhupesh Guptaji and Shri Prakash Vir Shastri 
referred today, I may read a letter which was 
received by the Security section of the police 
on 16-10-1968 from Shri V. T. Desai, 
Registrar, Supreme Court of India,   New  
Delhi,   to   the   Superintendent 
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of     Police      (Security),     New  Delhi.   It 
says :— 
I am directed to inform you that as 
agreed at the meeting held on 4-9-1968 
in the office of Shri B. Venkatraman, 
Joint Secretary, Ministry of Home Affairs, 
II security guards may be posted at the 
bungalows of hon'ble Judges and 11 
guards be posted in the court premises. 
It is now decided not to have 11 per 
sonal body guards for their Lordships 
and nothing need be done on that ac 
count. If any of their Lordship do not 
desire to have security guards at their 
bungalows they may be temporarily with 
drawn. 

For the convenience of the Security 
Guards posted at the bungalows of the 
honourable Judges guard room with sepa-
rate metres for lights and water and 
separate lavatories will have to be provided. 
May I request you to move the C.P.W.D. 
authorities in the matter since it concerns 
housing members of the police force. 

Yours faithfully........ " 

SHRI   BHUPESH   GUPTA   :   You   are 
reading a letter which you received in 1968 
but much has happened since then. For the last 
one year we have been faced with a 
movement, and many other incidents have 
taken place. Now you say a letter was 
received. Why should it be thought that only 
Judges should be helped ? The Home Ministry 
should be responsible for locking after 
everybody. I know very often Pandit Nehru 
did not like Security, but the Ministry insisted. 
Now, if you think that the situation demands 
security guards being provided, then you 
should persuade the Judges. Can you produce 
a corresponding letter from the Ministry to the 
Judges, at least in the recent period, say, last 
year, in which you have tried to persuade them 
to change their mind and accept the security 
guard ? Have you done any  such  thing  ? 

SHRI OM MEHTA: Sir, this incident has 
taken place and as I told Shri Bhupesh Guptaji 
and others, the position is being reviewed. We 
are trying that in the light of the recent 
incident, immediate steps may be taken to 
give them better security and to give them 
personal guards also. 

 
Sir, it would be realised that Delhi is tin. 

Capital of the country and we have here the 
Parliament, the Central Government, the 
headquarters of all the leading political parties 
and several foreign embassies and missions. 
Any happening anywhere in India or even 
outside India has its immediate impact on the 
city, often resulting in demonstrations and law 
and order problems. We had, for instance, in 
Delhi during 1974, 2,670 demonstrations. Out 
of these, 1,094 were in New Delhi district. 
This works out approximately to 7 
demonstrations per day. 1 am mentioning this 
only to show the enormity of the task faced by 
the authorities in charge of law and order and 
the tremendous pressure on the security staff 
in Delhi. I would, however, like to stress one 
aspect of the matter in this connection, 
namely, the imperative need of all sections of 
the population—and I would say, we, 
members of political parties, have a special 
responsibility in this—to give the maximum 
cooperation and assistance to the Police in the 
discharge of their duties. Sir, as was 
mentioned by my senior colleague, the Home 
Minister in the other House, the Police are 
making special efforts for tracing the culprits 
in this case and to bring the culprits to book 
quickly. Sir, questions have been raised . . . 
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SHRI BHUPESH GUPTA: All that we 
have got are a pair of sandals and two hand-
kerchiefs. 

SHRI OM MEHTA: No. no, we are trying 
to do our best. 

 
SHRI OM MEHTA: Sir, questions have 

been raised about political motives. Questions 
have also been raised about a particular type 
of writing in one of the Delhi dailies. Shri 
Mishra and some other Members have 
referred to it. 1 would not. however, like to go 
into that discussion. Our immediate task is to 
see that we quickly get at the bottom of this 
crime and the other cases. 1 want to assure 
this House that the Government would spare 
no efforts at strengthening its vigilance and 
preventive  measures. 

Sir, Shri Bhupesh Gupta referred to a letter 
which was received by the hon. Chief Justice. 
That letter, as I said earlier, was given to us 
only after the incident. 

 
SHRI OM MEHTA: We had no knowledge 

about that letter before. As I said earlier, the 
investigation is going on and it will not be 
proper to reveal the contents of  that  letter. 

 

SHRI   OM   MEHTA:   Sir,   that   was 
personal  letter  written  to  Mr.  Ray  whic he 
kept with himself and did not take an notice 
of  it. 

 
SHRI OM MEHTA: That was writte in 

the last week of January. 

Sir, Mr. Niren Ghosh, who is in th habit of 
making all sorts of wild charge referred in 
his speech to one case, th case of Mr. 
Ramanatheri, a CBI Inspecto: who was 
killed in an accident. While r< plying to a 
question here. I made it quit clear that he had 
nothing to do with th Pondicherry case. 

 
SHRI OM MEHTA: And, Sir, he W 

having a desk job only in which he WJ only 
referring to the files. But, Sir, sine then the 
police has done some more con mendable 
work and they have impounde the vehicle of 
the British Airways whic was responsible 
for this accident and was from the broken 
glasses that the found a clue. This was the 
only ch which was available to the police ar 
from that. Sir. they have been able to ir 
pound the vehicle and also, they ha' arrested 
the driver and the CFL report h been 
obtained and the case is beii challaned   .   .   
. 

SHRI SUBRAMANIAN SWAMY: Yc 
can sue the British Airways for some cor 
pensation. 

SHRI  OM  MEHTA:   It  is for them do. 
But our job is only to catch the ct prit and 
the police has done it. 
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Sir, this is the way in which wild charges 

are being levelled by these people day in and 
day out. I would only request the honourable 
Members not to say things like this, not to put 
all the incidents in one box and then say, "Oh, 
it is in this way that that DC was killed in the 
accident and he was killed by somebody." It is 
just like this that they have been saying that 
Mrs. Indira Gandhi got Mr. L. N. Mishra 
murdered. This is the sort of charges that they 
are levelling and I would request the 
honourable Members sitting opposite to desist 
from levelling such charges, such baseless 
charges, against anybody. 

Then, Sir, two of my friends on this side of 
the House, Mr. Shyam Lai Yadav and Mr. 
Kalp Nath, referred to a conspiracy of 
murdering Mrs. Indira Gandhi. Sir, if such a 
conspiracy has taken place, it is condemnable 
and I would request...  

SHRI BHUPESH GUPTA : Sometimes you 
do not investigate. My complaint is that you 
do not investigate. A member has said it now 
and it is a serious matter. Please take note of 
it. Sir, previously also, another man, a 
follower of Mr. Charan Singh, said, "I know 
that Mr. Charan Singh was taking money 
from the CIA." He talked about Mr. Charan 
Singh  .   .   . 

SHRI RAJNARAIN : Who made the 
statement ? 

SHRI BHUPESH GUPTA: Some person 
made  the statement. 
SHRI RAJNARAIN: No. ■JTTW^tTT I. . . 
THE   VICE-CHAIRMAN   (SHRI  V.  B. 
RAJU): Order, please. 

 
SHRI S. P. GOSWAMI:  Who are you? 

What are you talking ? 8 
P.M. 
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SHRI BHUPESH GUPTA: This is very 
unfair. It is the option of Mr. Yadav whether 
he is going to say it outside the House.   It is 
his option... 

(Interruptions) 

 
SHRI BHUPESH GUPTA : The leader of 

the BLD group in the past... 

SHRI SHYAM LAL YADAV   :     Not 
BLD,  but   B.K.D. 

SHRI BHUPESH GUPTA:     You were 
leader  of   a   something  there.      You   are 

now BKD or whatever it is. You said this 
thing. At that time you were also a colleague 
of Charan Singh...(Interruptions) You said it. 
Sir, he has said it. He has repeated  it. 

SHRI   RAJNARAIN   :   Khruschev  said 
something about .   .   . 

(Interruptions) 

SHRI BHUPESH GUPTA: Don't go by that. I 
would like to know from the Home Minister 
whether on the basis of this statement a proper 
investigation would be conducted in order to 
find out whether the statement is wrong or 
correct... (Interruptions) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Hon. Members have got the right of 
freedom of speech and expression here. For 
every statement they make in the House, they 
are taking advantage of the right freedom of 
speech. Throwing a challenge that they should 
actually speak the same thing outside may not 
actually be doing justice to the Members... 

(Interruptions) 

When two hon. Members have made 
specific allegations, the Home Ministry will 
look into it as to what should be done. 

SHRI  OM  MEHTA:   Yes. 
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SHRI OM MEHTA: Sir, Mr. Rajnarain and 
my other friends sitting opposite have said 
that the Sangharsh Andolan which is going on 
in Bihar is very much non-violent. Sir, I have 
a list of incidents which have taken place in 
Bihar during the last three   months. 

SHRI OM MEHTA: Even before Mr. Lalit 
Narain Mishra was killed, there were other 
attempts made on his life. I will bring one or 
two instances to the notice of the House. 
SHRI G. LAKSHMANAN: On a point I of 

order, Sir. The subject under discussion is 
about the grenade and so many members from 
both the sides have made so many charges, 
politically or otherwise. I think that this has 
been cooked. This subject has been brought in 
to make it political. Therefore, 1 would say that 
the Ministsr must reply only to the subject-
matter and not to other issues which are i not 
connected with it. 1 want your ruling, Sir. 
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SHRI BHUPESH GUPTA: We gave the 
notice. We took the initiative. Wc fully own 
it.    I do not know what they do. 

SHRI OM MEHTA: Sir, in Bihar, a lot of 
incidents have taken place  .   .   . 

SHRI O. P. TYAGI : Sir, I am on a point of 
order. 

SHRI S. P. GOSWAMI: Sir, on a point of 
order. 

SHRI S. P. GOSWAMI: What is this, Sir ? 
When the Minister replies, we should listen 
carefully and afterwards, if we want any 
clarification, we can ask him. If the Members 
go on cross-examining him. then how will you 
control them ? Here, the Minister has every 
right to say something to which he takes the 
responsibility. And that speech may be 
contradicted afterwards. But he cannot reply 
according to-Mr. Rajnarain's or somebody's 
written speech. He will make his own speech 
and not Mr. Rajnarain's speech. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):   This  is   a  sound  advice. 

SHRI BHUPESH GUPTA: Kindly, do not 
unnecessarily take the time. We all 
mentioned, despite the Mathew Commission, 

and in our own way referred to the case of L. N. 
Mishra's murder. And we are   discussing   also   
the   climate   and     the 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): This is no point of order. The 
Minister has a right to reply to the debate and 
he is replying to it. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Leave it to the responsibility of the 
Minister.    He knows it. 

SHRI OM MEHTA: Sir, one hon. friend 
from the opposite side said that we have been 
instrumental in bringing this subject. He 
forgets that when 1 read out the statement 
here, all the sections of the House demanded a 
discussion. And the notice for discussion was 
given by Shri Bhupesh Gupta, by Mr. 
Kadershah, who is not a Congress Member, by 
Dr. V. P. Dutt, Shri Prakash Vir Shastri and 
Dr. Matbew Kurian. Sir, he should be more 
careful in making a charge. Sir, here is the 
order paper and ycu can see the names of the 
people who have given the notice. Then this 
discussion has been brought before the House. 
Today, they come with the charge that we 
have been instrumental in bringing this 
discussion. 

SHRI OM MEHTA: Sir, when the dis-
cussion is recoiling on them, they are taking 
shelter under this. Sir, here is the order paper. 
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[Shri Bhupesh Gupta.] situation in the 
country under which condition and climate, 
the incidents have taken place. I think the 
Minister would be as much justified if not 
more in telling us, in giving us some 
information about the incidents. 

SHRI OM MEHTA: I was not referring to 
the enquiry about the murder of Shri I... N. 
Mishra. But 1 was only saying how in Bihar a 
climate of violence was created . . . 

SHRI RAINARAIN : By the Communist 
Party and the Congress Party . . . 

SHRI OM MEHTA: By you and your 
friends.    Sir, I will read out: 

Sir, 1 have got a complete list and it 
contains 47 incidents. 

SHRI SUBRAMANIAN SWAMY: You 
fcave  missed  the   5th June,   1974  incident 
when  the  Indira  Brigade tried  to  assassinate 
Mr. Jayaprakash Narayan. 

SHRI OM MEHTA: We have nothing lo do 
with that. And the. Congress President  
immediately  refuted  that     allegation 

and said that he is not a member of the Indira 
Brigade. 

Sir, 45 incidents of violence took place in 
two three months period in Bihar wiiere arms 
were thrown. 

Sir, 1 won't take much time now. 

Sir, the Government's attention has been 
drawn to a report appearing in one of the 
newspapers yesterday about a band of 
extremists reaching Delhi with V.I.Ps. as their 
targets. The Government have so far no 
intormation of any such organised band of 
extremists being in the capital. However, 
since such reports can create undue alarm and 
fear, security has been tightened wherever 
considered necessary. 

SHRI OM MEHTA: Sir, Shri Bhupesh 
Gupta asked a question as to how such highly 
explosive hand-grenades had come in the 
possession of the culprits. I would not like to 
hazard any guess or offer any explanation on 
this point. These are matters for the 
investigating and other authorities to consider 
and come to proper conclusions. 

 

AN HON. MEMBER: Sir. this should not 
be recorded, this is out of context. 

SHRI OM MEHTA: Sir, the growth of the 
cult of violence which we have been recently 
witnessing is a dangerous sign. Violence has 
no place in a civilised society and any 
tendency towards it in our public life must 
cause unquestionably the gravest, concern. 
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Early in January this year we witnessed a 
dastardly and gruesome crime in Samastipur. 
Last week, there was the attempt by a person 
to gain entry into the Allahabad High Court 
premises with a loaded revolver, where the 
Prime Minister was to give evidence in the 
Court that day in her election case. While we 
are still in the process of sorting out the rami-
fications of the Allahabad incident, within 
two days came this most distressing and foul 
attempt on the life of the Chief Justice of 
India. All this, this chain of events which have 
taken place in such quick succession within a 
period of less than three months has, I submit, 
a lesson for the country which we must all 
ponder over with the deepest anxiety. 

 
SHRI OM MEHTA: Sir, in this context, it 

would be unrealistic if we try to overlook or 
gloss over a certain atmosphere deliberately 
being built up in some parts of the country of 
contempt, disregard and disrespect for 
lawfully constituted authority and institutions 
which are the very basis of our democratic 
functioning. There   is,   inevitably,  
introduced... 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU):   Order, order, please. 

SHRI OM MEHTA: Sir, I was saying that 
there is inevitably introduced into this 
movement campaigns of personal hatred and 
personal vilification. There is talk of a 
revolution—a total revolution—to reform 
society and to bring about, it is claimed, clean  
public  life. 

 
SHRI. OM MEHTA : Sir, I must tell them, 

these crusaders of cleaning the public life that 
they have themselves claimed that there are 
some people who are corrupt in their ranks. 
The repeated emphasis in this movement, it is 
significant to note is to involve the youth of 
the country. Students are asked to come out of 
colleges, given up their studies and lead the 
movement to break up duly elected 
legislatures, paralyse administration and 
disrupt governmental functioning—all in the 
name of democracy. 

The future of youth is so closely interlinked 
with the progress and well-being of the 
country as a whole that any attempt to divert 
them from constructive channels can result 
only in serious harm to themselves and to  the 
nation. 
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SHRI SUBRAMANIAN  SWAMY:   One 

per cent is all that matters. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Now please allow the reply to go on. 

SHRI OM MEHTA: Sir, nobody denies that 
there is room for frustration and discontent 
among sections of our people in the country 
today and, may be, more so among the youth. 
We have been passing through difficult times 
and Government's efforts and emphasis 
always have been to fmd means and methods 
to meet these challenges—challenges of 
unemployment, poverty and economic 
pressures. 1 would claim that Government has 
achieved a measure of success in this direction 
though in a vast country like ours the pace of 
progress may not be as fast as we desire. But, 
where do disorder and disruption: lead to ? Let 
no one who has the good of the country and 
the people a heart mislead any section of our 
community into activities which may cut at 
the very root of a civilised and democratic 
society. Let us not do anything which will 
shake people's faith in the rule of law and in 
parliamentary and constitutional  processes. 

Sir, in the end I would like to say that there 
have been several press comments on issues 
arising out of the incident of 20th March. I 
would like to quote here one particular 
observation by one of our leading dailies on 
this situation. 

"Criminals tend to become more active 
when society itself shows less concern for 
law and order. The youth who made an 
attempt on the life of the Chief Justice is 
the symbol of an evil and a threat, and it is 
the duty not only of the Government but of 
the nation to destroy it". 

Thank   you,   Sir 

MESSAGES   FROM   THE   LOK   SABHA 

I. The Nagaland Appropriation (Vote 
on Account) Bill, 1975 

II. The Nagaland Appropriation Bill, 
1975. 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok  Sabha:— 

in 

"In accordance with the provisions ot 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Nagaland 
Appropriation (Vote on Account) Bill, 
1975 as passed by Lok Sabha at its sitting 
held on the 25th March, 1975. 

The Speaker has certified that this. Bill is 
a Money Bill." 

(11) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Nagaland 
Appropriation Bill, 1975 as passed by Lok 
Sabha at its sitting held on the 25th March,  
1975. 

The   Speaker    has     certified   that     this 
Bill is a Money Bill." 
Sir, I lay a copy of each of the Bills on the 

Table. 

STATEMENT BY MINISTER 

RE. ORDERS OF DETENTION UNDER 
MISA IN TRIPURA 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND AD-
MINISTRATIVE REFORMS AND DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS  (SHRI OM MEHTA):  Sir, in 


